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‘[TAMIL NADUT ACT No. XIV OF 19552 .

i . oL
[TI{E [TMHL Napu] CourT-FEES AND SulTs o nitesgoak s L

s5 7 VALUATION ACT, 19554 . T han _
B ’Recefved rﬁe assent of the President on the Ika May 1955 R """:_I.t_"
- first published in the Fort St. Georgﬂ Gazetie an‘m— S e
| ardmary on the 1oth May 1955)) - ) ol | © g

!ui“ Act to’ nmend aml cnnsulidate the Iaw relating to courts:
‘ f&es ﬂnﬂ 'mlnatmn of suits in the a[Stﬂte of Tamil Nadu] B

| mems it is necsssary and oxpedient to amend: and”” AT
. consolidate the law relating to cnurt-fees and ?aluatmu 6f°ﬁ; SR
- . Suits in the ¥[State of Tamil Nadu] : S
‘- Be.it énacted in the Smth Yaar nf the Republic of Im:ha

C |

im:.as fullnws - . o ““”‘ﬂm
: CHAP’I‘ERI N , o

1. (1) ThisAct may be called‘tha 1"Tam111~'adu] Caurt- Exh:ﬁttt;g?m;

"-feas and Suits Valuatmn Act, 1955 - : ﬁtmencemeﬂt. B
u§2) Itaxtendstra the whale uf tha 3 State uf Tamﬂ g i: '.

A These waords were substitutcd foz the word  “Madras"™
by the Tamil Nadu Adaptation of Laws Ordes, 1969, as amended by |
hsTam_ll Nadu Adaptation ﬂf Laws. (Semnd Amendmernt} Order, .

- 3 For Statemmt Ofﬂbjﬂﬂs and Reasons see  Fort St Gea@e‘. )

: 151-153.'
- This Act was extended te the added territorics :{ sorlion 3 of;

and the First Schedule to, the Tamil Nadu{Added Territories) =
Rxtension of Laws (MNo.2) Act, 1961 {Tamtl Nadu Act 39 of 1061) W
' repcaliug the cnrrnspond.ﬂg law i in force in those territorles, -

o ThisAt:twasaxrﬁndadtu the I{an:.ra.kuman district and the - SN
Shenoottah taluk of the Tirunclvell district by rection 4 (2) of, and e
... the Second Schedule to, the Tamil Nadu®{Transferred Tortitogy) C R
" Bxtension of Laws Act, 1965 (Tamil Nadu Act 22 of 1965) repealing -~ . = - " 2.0 =~
the mrmﬁpﬂndmg law in forcs in that tesritory. S .

3 Tl:us axpression was sobstituted for the expressmn State uf
L Madms“ bgrrfshe Tamil Mada Adaptation of Laws Order, 1963, -
" as amended by the Tamii Nade Adaptation of Laws (Second Amend-

ment) Order, 1969,
125=3 ea3] .
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(3) It shall come inio force on *such date as the
State Governmeni may, by nolification in the Fort 5t
George Gazetle, uppointi.

2, (1) The provisicns of this Act shall not ﬁpply ta—
1[ * ] £ £ t]

{b) docnments presented or to ke presented before an
officer serving under the Cenfral Government, -

. (2) Where any other law contains provisions relating
to the levy of fee in respect of proceadings nader such other
law, the provisions of this Act relating to the levy of fee
in respect of such proccedings shali apply subject to the
said provisions of such oiher law. :

3. In this Act, unless the context otherwise requires,—-

Dafjnitions, (i) " appeal” includes a cross-shjection:

() * Court ”’ means any Civil, Revenue, or Criminal
Court and includes « Tribunal or other authority having
jurisdiction under aay special or Jocal law to decide
questions affecting {hs rights of pariies ;

(iii) ** prescribed”* means prescribed by rules made
under this Act ; and

P (iii-a, ** transferred territory ”  means the Kanniya-
kumuis district and the Shencotiah teluk of the Tirunel-
veli district ; and]

~ {iv) expressions ueud and not defined in this Act or
in the Tamil Nadu] General Clauses Act, 1891
(3 [Tamil Nadu] Act ¥ of 1891}, but defined in the
Code of Civil Procedure, 1908 (Cential Act V of 1908)
shall have the meanings respectivaly assigned io them iﬁ
the said Code. _

iClause (&) was omitted and the provisicns of this Act ware made

. applicable to procesdings in the Presidency Court of Smal} Causes,

Madras by section 5 of the Prosidency Smal} Cagse Courts

Civll Procedure and Tamil Nodu Court-fecs and  Suits i*a(f?:gtﬂig
(Amaondment) Act, 1979 (Tamil Nada Act 43 of 1979}, which cama
inta force on the ist January 1980, *

. ¥This clause was inserted Dy section 4 (i) of, and th
Schedule to, the Tamil Nady {Transforred fTﬂrriEa?*;} Ext:nssi?:? un‘i‘ '
Laws Act, 1965 (Tamil Nadn Act 22 of 1965).

#Thesa words were suhstituted for th i 0
Tami] Nadu Adaptation of Laws {)rdﬂr,ch}wﬁgfdas ﬁﬁgﬁd E; :E:

Tamil Nadu Adapatation of Lavws (Second Ar r .
wCans fato fores c o 1he Iﬂthfsmay lgsgfﬁﬂi-mmﬁ Order, 1969,
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GHAPTERYII
LIABILITY 'mm*r THR.

. 4, No document which iz cﬁargeabla withl fee under Levy of fee in
- this Act shall— Cotirts and

w0 (i) be filed, exitibited or fecorded in, or be acted on blic offices,

i OF furnished by, any Court including the High Court, or

- -(ii) befiled, exhibited or recorded in any public office, .
or be acted on or fuenished by any public officer, unless in
respect of such dociment there be paid a fee of an amount - |
~ not less than that indicated as vhargeable under this Act ; o
> - Provided that, whenever the filing or exhibition in a '
Criminal- Court of a document in respect of which the
proper feg has net been paid is in the opiuion of the Court
" 'necessary to prevent a fatlure of justice, nothing contained
-'in this section shall be desmed to prohibit such filing or
= oxkibition. - . - o

5. When a document ot which the whole or any part . . =
~of #ae for prescribed by this Act has not becn paid 5 gocuments L
_produced or has, through mistake or jaadvertence, besn inadvertently - - .- -
-7eceived in any Coust or public office, the Court or the head received. = old
- of the office may, in its or his discretion at any time, allow* - 4" ' o
“the person by whom such fee is payable to pay the fes or’
patt thereof; as the case may be, within such time as may

.be fixed § 'dnd upon such payment, the document shall
-have the same force and effect as if.the full fee had been™ -,
~paid in the first instance, ST '

z.:6.-(1) In any suit in which sepg:rﬁ%, and distinct rolefs Multifariotis
ara sought- based on the same cauge of action, the plaintauits. .~
"shall be chdrgeable with a fee on the Azaregate value of ther | "4
aligfe s . SRR, L

£
i

.- Provided thet, if a selief is sought, .only as anciilary - . . .

lie mait relisf, the plaint shail ' be chargeabls onlyon® . :.
alue ﬂf thumain fﬂﬁﬁf- L ‘ *3.‘; o A f"?{_'.‘t'. i
' (2) Whers mote telicfs than one based on'the saie, " .-
“dilse’ of Action are sought in the alteriiative im any smis, tha iz
“plaint shall be chargeable with the highest of the fees lewir 2 5 1.
bloon the telief. . i B
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(3) Where a suitembraces two or moge distinet and
different canses of action and sepsvate relicfs are sought
based on thom, cither aliernstively or cumnulatively, the
plaint shall be chargeable with the cggiegaic amount of
the fees with which plaints would be chargeable under this
Actif separate suits were {nstituted in1espect of the several
causes of acilon - ' : o

Provided that wkere the couses of wciion in respect of
relicts claimied abternatively apoinst the ssime pirson arise
out of the sane transacticn, the plaint shslt be chargeable
only with the Fighest of the fees char geable onthem.

Nothinginthe snb-section sheli be deemed to effectany
power conferred upon a Cowstunder rele 6 cf Order ILof
the Code of Civil Pioceduiey 1908 (Contral Act 'V of 1908).

(4 The vrovisicns of khiz sceticn shell apply mutatis
miutandls Lo memoerandis of pppcels, npplicetions, petitions
and written statcments.

Explanation ~~For the e pows ol Dissection, o suit for
possession of immovable prov, y sne boer mesne  profits
shall be deemed 1o be baseo guthe i ecwse of acticn.

et . 7. (1Y Save as ot herwlse provised, wherg e f :
Pet seminati v Ad RS provicod, whereihe fee payable :
of Marl?er:; vnaer this Actdependsomu: i ki wijee of eny propert y, ;
velue,such value shall be determince oy cnthe date of prosens :

tation 5f th: piint.

(2) The morket value of fyad incifs flling under’
section 25 (4), 25 (B), 27(a}, 29, 30,37 (1), 37
48 shall bs deemed to bi‘*}* LT, 38, 45 or

(&) wheve the land ic ryctwer land—thitty i
the survey assessment on the ltid ! Hhitty times
_ ., Provided thet, where the land forms pait of a survey
field and is not seperately asensesd £ ravonue, the value of
such part shall b deemed to b: thi 1y tines sech p;'apc:r-
tlon of Lhe survey ussessment L U pio L iy s b the ontire
survey fisld, ’
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ook (B) whiere the land issituated inan estateas defined " o TATE
~insub-section (2), of section 3 of the [Tamil Nadu] Bstatess ™ .~ F '
- Land: Acty 1908 ([Tamil Nadu) ActTof 1908), not being; - - -
& land-of the dcscription. /mienfioned -in sub-clamse-(g)y: - . .

1. and such estatz- hos beeo takenover by the - Governments ©- °-
- -under the [Tamil Nadu] Bstates'. (Abolition and Comer © ~ 707%
. version into Ryotwari) Act, 1948-([Tamil Noc u} Act XXVIs -

. of 1948)—thirty times the lend. revenue payable on'the::
* land.under -section 23 of that Act; bt if 2 ryctwari settles b, 5
< ~ment-has sinee been effected imspussvance of section: 225740,
of that Act,inrespzct of such land, thivty times the assesg=y" . -
‘ment asso fixed; S L s

’ - -.(¢) where the land is situated in an estate which? &0 'y waiin
- became an -estate under the YTamil Nadu] Estates; oiv. o ow¥
.. Land (Third Amendment) Act, 1936 ({[Tamil Nadu] Act:™ =5 77
- XVII of 1936) -thirty times the rent payable for the .
lands as fixed  under the [Tamil Nadv] Estates Land
. (Reduetion of Reat) Act, 1947 (}{Tami! Nadu] Act XXX of

1947) 5 - .

: . (d) whete the land is an ‘estate * asdofined inthe
" ITamil Nadu] Estates Land Act, 1908 (; Tamil Nacu] Act T

. of 1908)— - |

(1) where separate pelshkush is recorded in the

. Collector’s register as payable for the estate—thirty tim..
. such peishkush x .

(i) in any other case—thirty times the annual -
- melvaram realizable from the estate ; - IR

: (¢) where the land is a minor inam. held under
_inam title deed—thirty times the assessment as noted -
in the village * B’ Register; .

. {f) where the land isin aninam village which is

" not an “éstate’ as defined. in subesection (2) of section 3
“of the {[Tamil Nadu] Estatcs Land Act, 1908 ([ Tamil Nadu] - -
" ActT of 1908)—thirty times the rent payable inrespectof its.

N (g)._where the land isa hou_sefsité whether assessed
to full revenue or not, pnz'ambqhe_ land, or i3 land 'nt}t_ﬁ _
. falling within the foregoing description — its marKet value,

“¥These words were substituted for the word “Madras” by the =~
Tam.g?Nadu-ﬁ&aptation of Laws . Order,1962, ar amendzd by the .. -
' Tami] Nadu Adaptation of Laws (Second Amendruent) Urder; 196%:
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4(3) Notwithstanding anything conteired ia sub-
section (2), the market vl . -7 1nd, Huilding or garden
jn the wransicrred territory shall, in cases of dispute, be
deemed to be toa times the difference belween the annuﬁ_.l
gross profits of such lind, building o grcen where I 18
capable of yielding annuel profits wnd LG nssessment, 1
any, due €0 ihe Stafe Government.]

et off or 8- A wiitlen stutement pleading 2 sct off or counter
counter claim, claim shall be chargeable with {ve in the sume manner as &
plaint.

. Docwments %+ .ibiect to vhe provistons ¢ ihe Lot procceing section,

falling uoder & document 11.0ing within two or meiw ceseriptioas in this
two ormore Act shall, where the focs clirinece bl thorce e or 2re diffe-
desctiptions. e ng be char ged bie only with the highest oi such foes 3

Provided ihef, where one of sueh desciiptions ie
speciad wd ancthcr gencrel, the e ¢l geable shidl be the
fee appeomricte to the speeial Cewc:ppllan,

CHAPTER il
ParsRMINATION Op B

10, In cvery suit in which the fee payehle under this

Statement of Act on the plaiat depends on the morket valie of the

gl%ﬁfitﬂl:tﬁst;{: subject-metter of the ruif, the ;_‘sl;ainﬁil’ shall fle with fhe

of suit ana PRINE, & statement ia the preseribod Loin, of pecticniars o

plalntifi’s valpa. the subject-watier of the suif end his vilusticr thereof

tion thereof unless such prtigulars and the velue'jon ere contained in
thﬂ p]&.iﬂt.

.. 11, Where, in o suit instituted io the High Court, in
to pr]g;'gi,“}‘;‘; f‘; which a feeis payable under this Act, nny difference arises
the High Court. Detwean the offizer whose dufy it is o sec that proper fes

is paid and any party as ¢ the necessily of payiug a foe or-
the amount thercol, the question shall bereferred to the
Taxing Officer who shall decide the same :

Provided that, it' in the opinion of the Taxing Officer,
the question is one of gemeral unportance, he may refer it

1This sub-sec ;(:r. was added by section 4(1) of, and the §
Schedule to, the Tamil Nadu (Transterred Torritory) Extam?cgl?lg!'
E=w% A sl :IT.?._":.:J wada Ags 22 7 Tesk,

1t e A s e TP A, e T 7 S 1A T R T T R Y
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. to:the Chief Justice of the ‘Hish Court or such Judge or. . = "%
. Judges of the High Court as the Chief Justice'shall appoint, = -
- - eithar generally or specially in this behalf: - SN
- Provided further that, when the case comes up for disposal
- before the court, the detision of the Taxing Officer may be
- reviewed by the Court. T -

712 (1) In every suit instituted in any Court othe- than Detisiod a5 te
»* the High Court, the Court shall, before orde....~ the plain pmpt?},:s;',?'
. to be' registerad, decide on- the materials and allegatiotis other Courts.
7 coniained in the plaini and on the materials contained in'
- the statement, if any, filed under section 10 the proper fes

. pavable thereon, the decision being however subject to

raview, further review and correction in the manner specified.
in the succeeding sub-sections. : -

- 7 (2) Any defendant may, by his written statemeént filed -
before the first hearing of the suit or before evidence Is
recorded on the merits of the claim but, subject to the
nexé succeeding sub-section, not later, plead that the subject-

- matter of the suit has not-been properly valued or that the

fee paid is not sufficient. All questions arising on such

. pleas shall be heard and decided befors avidence is recorded

. -affecting such defendant, on the merits of the claim. If

" the Court decides that the subject-matter of the suit has.

- not been properly valued or that the foe paid is not suffi- .

cient, the Court shall fix a- date before which the plaint .-

- shall be amended in accordance with the Court’s decision ;

- and: the deficit - fee shall be ‘paid. If the plaint be nos *

¢ amended or if tha deficit fée be not paid within the time-
-aflowed, the plajut shall be rejected and the Courf shall

pass such order s it Jaciis just regarding costs of the suit,

.7 (3) A defenndant added after issues have been framed
on the merits of the claim may, in the wiitlen statément
- filed by him, plead that the subject-mattcr of the suit has
not been properly valued or that the fee paid is not suffis - -
¢ cient.” All questisns arising on siich pleas shall be hsard
.. and - decided before evidence is recorded affecting such - - -
-+ +defendant, on the merita of the. claim, and if the Courf .-
¢ finds that the subject-matter of the suit has not beot. piro=
=, . perly valued or that the fee paid is not _sufficient, the Court -
- “ ghall follow the procedure 1aid’;down in 'sub-sac_tiqq-'(%)}ﬁf-“ v,
AR - SRR I S - 1
v io g Explanation.~Nothing -iti “this sub-section: shalliapply
-to-gadeferidant added as a“succdssor 'or 'a Topreseniativesi:
interest _of a- defendant who was-on record - before’fssues

S S
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were framed on the ments of the claim and who had an:

oppostunity o file a written siatemenl pleading that the
subject-maticr of ihe suit wag nol properly valued or that
the fee paid was not snfficient.

(4) (o) Whenover a case comes up iwefore a Conrt of
Appeud, i shall be fawful for the Court, eiher of its own
motion or on the application of any of the partiss, to con-
sider the corrsctness of any order passed by the lower
Court affecting the iee payable on the pluint or in any other
proceeding in the lower Court gnd determing the proper
fee payable theron.

Explunation.-—A cose shall be deomod 1o come before
a Court of Appeal oven if the apgenl rofates culy te a part
of the supject-matiae of the suit.

{(B) T the Couit of Appeal decides that thefee paid in
the lower Courl iz not sufiicient, the Couit shall require
the party liable tv pay the deficis fer within such time
a3 may be fixed by ii

(<) X the deficit fee is not paid within the 1ime fixed:
and the defzult is in respect of a rolief which has been dis-
missed by the lower Cowt and which the appellant seaks
in appeal, the appeal shall be disinigsed, but i the defanlt
is in respect of a rclief which has been decreed by the
lower Court, the deficii fes shall be recoverable as if it werg
an arrear of land revenue.

() If the fec paid in the lower Coustis in excess,
the Court shall direct the refund of ihe excess to the .
party who is entitled ie it, -

{5} All qucstions as to value for the purposs of
determining the jurisdiccion of courts arising on the
written statement of « defendant shall be heard and
decided before cvideace is recorded affecting such cefon-
dant, onihe merits of ihe claim. )

Explanation.—In this section, the expression * merits
ofthe claim ™ refers to matters which arise for determi-
nation in the suif, wo! .being mafters relating to the
frame of the sait, ris-joinder of parties and causes of
action, the jurisdiction of the Court to entertain or try
the suit or the fee payable but inclusive of matters arising
on pleas of res Judicata, limitation and the jike, ¥

T - B
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© 413, Where a party becomes liable to pay additional Agditiosall 5

. fee:by reason of an issue framed,in the. 55 nf the.;:-ﬁ!.ﬁgdiﬂgg:ﬂ
A El_ﬂnﬁzi?f ihe last foregoing. section shalf apply, t‘hi;fh';}isén‘éa" el S
777 determination and levy of such ddditional fee _sj_lﬁjggt:t'a
- theamodificaiion, that wﬁer’e"th_ﬁ'p_g.rty._iiable_déés,ﬁgft.jﬁai;;j_,.-::;

. Suchadditicnal fee . within the tife allowed, the. Courf,
1d€?{a;ei B

;. shall strike "off the issue and Proceed 1o hear and
" . the-other issues in the casel-" R

..
EEN R . . BN
R ot e
5

Bt AUEINE HE ey T e
| - J4-A - pleintiff who s been called uponto/payiRelinduis
. - additional fee may relinquish: po ‘pay

-

~a:part .(f his claiin “apdRentof,

%: " - apply:to have the plaint amended so taal the foe:; "idﬁpqi-ﬁqﬁ-q
= would be adequate for the olaim made in the .-pla-lft?mqlaﬂfﬁ

.:;'f' -"',fﬂmﬂﬁded-h - Th:&_'Co_urt shall wllow such applicationsdm: . - %
‘su¢h terms as it considers just and shallproceed to.heart - .-

- . ‘and decide the claim made in the plairt ‘as amended.:
. -provided that the plaintiff shall not be permitted at a.nz; IR
later stage cf thesuit to add to the claim the part s0. - - =
relinguished. L ' R L

I

.; 15, Where fee is payable under this Act on a written Feopayahle.. - -,
statement filed by a defendant, the provisions of section OR written -
12 ghall apply to the determination and levy of. the Stafements.
fee.payable on such written sfatement, the defendant
“concerned being regarded for' the said purpose as the
plaintiff and the plaintiff or the co-defendant or the -

third party against whom fthe claim is made being
regarded as the defendant, -

16, Tho provisions of sections 10 {0 14 relating to the Fee payable
dotermination and levy of fco on plninis in suyits  shal) on appeals,
apply srutails nmtandis 1o the determination and levy of %
feein rospect of a memorandum of appeal, cross objection -
ot other proceeding in second appeal or: in an appeal
under. the Lotters Patent, i

3 17 ‘The proviéions of saétinln_s;_-lg to 14 ; shall a ply Fee payable ' B
mutatis  putandis to the determination and levy of feg.on petitions,
in respect of petitions, applications and other proceedings applications,
-in; Courts in the same way as they apply to the determi- <

~ -nation and levy of fee on plaints in suits, -,
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Court-fee  18. (1) The High Court mav depute officers to be

Examiners. designated Court-fee Examincrs to mspect the records
of suboruinate Courts with a view to examino the correct-
ness of representations made to, and orders passed by,
Courts on questions relating fo valuation of subject-
matter and sufficiency of fee io raspact of procgedings
in such Courts.

(2) Questions raised in reporis submitted by such
Court-fee Examiners and relating to any swit, appeal or
other proceeding pending in a Court shall be heard and
decided by such Court ; and for the avoidance of doubt
it is hereby declared that in hearing and deciding a question
raised in any such report, il shall be lawfuyl for the Conrt
to review an earlier decision given by the Court on the
same question,

Inquiry 19, For the purpose of deciding whether the subject-
commissi s matter of a svit or other proceeding has been properly
T "valued or whether the fee paid is sufficient, the Court

may hold such inquiry asit considers proper and may,
if it thinks fit, issue a commission t0 any propsr person k
directing him to make sych local or other investigation
ag may be necessary and  fo report thereon to the Court,

S L P

 Noticeto _ 20. In any inquiry relating te tha fes payable on a -
G ¢the State plalnt, written statement, petition, memorzndum  of
overnments appeatl or other document, or to the valuation of the.
. subject-matter of the claim to which the plaing, written
“statement, petition, memorandum of appeal or oiher
document relates, in so far as such valuaiion affects the
fee payable, the Court may, if it considers it just or necessary -
to do so, give notice to the State Govermmznt ; and where
such notice is given, the State Goverivsent shall be
deemed to be a party to the suil or 2 proceeding as
respects tha determination of the question or questions
aforesaid ; and the Ccurt’s decision on such question
or questions shall, whern: it passes 2 d:ceee or final order
In such suit or procacding, be ccemed o form part of
- such decres or final order.

. .
L mpn Al ea gt el e

'-"*'ng-‘- L

o i
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| GHAPTER IV. |
* COMPUTATION op Fay, |

- 2L The fee payable under this Act shall be determined Fee how
" or computed in accordance with tie provisions of this "evkened.
. -_'(IJIhaptur, Chapter VI, Chaptar VIIT anci Schedules I and

A 4:. S

1[21-11 In the determmatmn OF t.rﬂlﬂp“tﬂtlﬂﬂ. of thu Fee to be
amount of foe payable under this Act, any fraction- offm:d tto
- five naye Paise ies8 idu iwv nd 8 half naye Paise shall bé muhiple of
- disrogarded and any fraction of five naye Paise equal five naye pam
to, or.exceeding, two and & half naye Paise shal e ok

: rﬂgmdod ag fivi naye Paise.] ‘ o o

_ 22, 111 a suit for money (lncludmg a suit for dammu Stits for
ot coppansation, or arrears of. malntenance, of annuities; muney. g
or of other sums payable periodically), fee shall ba cofti- ‘“*‘_j“’fi .- '. '
| putad o the amount claimed. n :
: E[Exp!nnaﬂam-——Fnr the - purposas of this *acction, R
. ‘thc expression *suit for money’ shall, in respect of the
.- trangferred territory, also include suits for rent, pattom,g
- michavaram, adukkuvathu, Jenmlkaram, or uthur dues

) H B ; idiw-r =_'; - !:\j

- 23 In thﬁ suits hereinaffer menunned fee ﬁélféﬁ”b&*ﬁm :f?r”.
> mmputed as follows:— . /i mafnte:;‘
~~~~~ (@} In asuit for mamtenanca. on the amount clnimedz annutﬁm

2 -tu ha pay'!.ble for one yeary. e

<(8) in e suit for enhance mi:nt of redndtion uf ma.mte:-
-nanee, on theamount by which the anauzl mamtenancéls
- sought to be enhanoed of reﬂuned

ot

-

o tbndﬁrsﬂctmn 12{1) (v) nnthq, Tam:lﬂadu Cummurma.lcr Ll
" Risossmont Act, 1976 (President’s Act'S of 1976), the camiil a11 IRt
crop assesgiment payabln under’ the: said Act shall not be . dei
to be land revenue for the purpoce’ of: calculating court-fees inder
thm Act. |
: v, . This Section was inserted. by section 2 of, and the Schedule.
tu .the . Tamil Nadu Coinage (Mter&tiun of Referoncas) Act, 1950_
(Tamil Nadu Act 9 of 1960},
.-, . This explanation was ad.ded by saction 4 (1) of, and l:hc"_
Second Schoduf& to, the Tamil Nadn (Transfarrad Tﬂﬂlfﬂr}'} Extan*' :
sian of Laws Act, 1965 (’I‘amlandu Act 22 of 1965), '
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() in a suit for annuities or cther sums payeble

periodically, on fivetimes the nmonnt elvined (o be pay-
able for one yeur;

Provided that, where the fnnvity is payable for less
than five years, L 12 tee shall be compuied on the aggregate
of the sums payoble ; '

Provided further t hat a suit for enhancement of mein-
tenance shall beinstitnied in a Court which will have joris-

-diction io receive 2 suit for maintenance ai the enhanced

rate claimed 81d one for Iedu:cﬁﬁn cﬂf maintenance shall be
instituted ina Court which will have jurisdiction toreceive
a-suit for matntenance at the rate which is sought to be

 reduced. . '

Suits for 24, (1) Tn_a sait for movable provérly other than
movable documents of title, fee shall be compuricda—-

proporty.

(a) where 1 Fe subject matter has 2 market value; on
such value} or '

_ (&) wheare the subject matter has no market value,
on the amouat at which therelicf sought is valoed in the
plaint. .

(2) (@) In s suii for posscssion of documents of title,
fee shall be computed onone-fourthof (1 vmoun? or of the
-market value ofthe property secived by tiedocument-—

. (i) where the phiint allegesdenia'of the plaintiff’s
title to the money o1 the property sceured by the document
or | - |

. (i) wherean fmmzisframedrecsarding the plansiff's
tille to the moneyor  he property scaned By P doey me nt .

Provided t1at "where the allogation in the plaint cr

the issue fiamed relotes onlyto o poriion of the amount or
property, - fee shall be computed on one-fowth of sy ¢h
portion of the amounl or on one-Tourty o the marker
value of such portivi of the properry.

(B) In a suit fuv possession of doer raenrs cliitle

. . ey : . ) . .
where the pluntif's 5% io the money o i preperty
secured bvihedcuiment s nal Jonh cre sl ke oo f:*.m‘.-

tedonthe s st which tferels s el v hued in1he
plaist.




I T . e e .

- - N -

Lo VOSSN, Act XIVY Couri-fees and Suits Valuation s
" Explanation.—The expression “docuiment of titk”™ -~ .
.- means a document which purports or operates tocreate, . -7
declare, assign, limit or extinguish, whether inpresentorin® =~ . -
- future, .any vight;title or interest, whether vested or
¢ontingent,in &ny ptoporiy. ' '

L 25'_. Inasuit for a declaratory decree or order, whet her Suits for B
~with-or without consequentialrelief, not falling wnder declaration. -
- section 20— - ) o

_ (@) where the prayer is' for a declaration and for

passessionof the property to which the declaratic nrelates,
fee shallbe computed on the market value ¢* the property
‘or on rupecsthree hundred, whichever is higher 3 |

(b} where the prayerisfor a declaralion and for

" consequential injunciion and the rclief sought is with

reference to any immovable properiy, fee shall be compu-

- ted on one-half of the market value of the properiyotr on
rupees t hree hundred, whichever is higher ; :

{¢) wherethe prayer relatesto the plaintiff’s exclusive
rightto use, sell, print or exhibit any mark; name, book,
picture, design, or other thingand is based on an infringe-
. ment of such exclusive right,fee shall be computed onthe
amount at which the relicf sought is valued inthe plaint

ot onrupees five hundred, whichever is higher ;. '

d) in other cases, whether the sublect-miatier of o
t he suit is capable of valuationor not, fee shallbe computed. .. :o.. - ¥
. onthe amoant at which the relief souzht is valued inthe = - .
. plaint or ontupees four hundred, whichever is higher. .~ 7 *

26, In a suit for a teclaration in regerd to the validity Adoption’
orinvalidityof ancdoniinnoribe facium of an.adoption, -Suits. -

fee shall be payable at the following rates:— -

(i) Ina District Muns - Rupees fifly,

' sif’s Court. - A A

- (ii) In the City Civil ‘Rupees one hundred -ifiitle - =
" Cowt; Madras, or  market value Dflhgg'operty o

' . .a8ab-Court or & . involved in or affected by
7 Distriet. Courts . -, the relief is Rs_.'_;iq},[}go'?m. i

AR ST T Tess and rupees five hivhidted o
. ifit isabove Rs. (10,0000 . v

Cees T (idE) Inthe High Court, Rupees five hun_;‘!ffea;;___f.?;x-__-_{.;__
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S © 27. In a suit “or injunction— | |
Suits for i”{"ﬂ”;]' " (&) where the rolief sought is withreference fo anyim»~ .
SHOM movable property, and ' C

(i) where the plaintiff 'alleges that his title to the
property is denied; or |

(it} whereanissue isframed regarding the pIaintiﬂ‘"s
title to the property; _

fee shall be computsd on one-half of the market value of
the property or on rupeesthree hundred, whichever {s

higher ;

: (by wherethe prayer relatesto the planiif’s exclu-

| sive righi to use, scii, print or exhibit uny mark, name,
book, picture, design s other thing andis based on an

infringement of such exclusiveright, fec shill be computed -

. on the amount at whichthe relief scught s valued in
| the plaint or on rupees five hundred , whishever is higher;

| . (¢) in any other case; whether the subjsct-matter of
' the suit has & market valus or not. fee shall be computed
otithe amoun{ at whicl [he reliet songht Iv sahued in the

plaint or on rupeesfoir hundred,, whithever is higher.

28. In a suit for possession or joint possession of (rust
ui:f} . rgltatint propertyor for a declarafory decree, whether with or wigh-
tust pro- nptiad 1elicl in resne e T ) ,

B oo o, el by st

‘ S - na
trustee and a person who has ceased fo be ttusice, fee shell
be compuicd on one-filih of the merket wvelue of the
property subject to o wixbiinum fee of ru peestwe hindred
or where the property las no market vatue, on rupees
one thousand ;

Provided that, where the property dees not have g
market value, value for the purpose of defermining the
Jurisdiction of courtu shai! be such emocunt ng the plantiff
shafl state in the plains.

Hxplanation.—For the purposs of this section, property
comprised in a Hindy, Muostim or cther religions or gharie,
ahle gndowment shall ba docmedtobs rryse SIOPGT Y 2R3

the mandger Y ALIL Tetpenny oshLD fs Jamed o
the ru s tharec].
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Lo 29 :ﬁ: 8 suit for possession .df immovable proper't}rmideé'. ’ :
. section 9 of the Specific Relief Act, 1877 (Central Act 1.0 gﬁﬁﬁ?’mw =

* 771877, fee shell be computed Gt one-half“of the market under the i

~+ . valune of the property or on rupecs two hundred, whiche Specific ¥:9)
o eighen, e PO RelerRek

- . . LI

-~ 30. In a suit for posséssion of ‘immovable property not Susts far:
- otherwise provided for, fee shall be computed on the mar- pﬂsmiia; 3
= ket:value of the property or onrupees four hundred; which. Dot otheraz.i

.oy - ..
- : :
H- A, -

Fe g #—

LRl =R

o .'31.'11'1 a suit relating to .'ﬂﬁ"'ﬁﬁsement; whethér BY*thé’SuIts W
.- dominant o) the servien owngr, fee shall be computed oniretating't
i the dmount at whichthe relief:sought is valued in the plajnt; easementis

i

> -.c which amoun: shall in "no icase beless than rupses thice!:;

cohideeds v oo e IS L sy

AL Co kR e g

oo Provided that, where compensttion ie claimed besides::

-+ - dtber refief reloting to such easement, fee shall be'paidion, = -

- the aniount claimed as corpensation in addition tothefeg. - - - b
. . 't e AT

- payable on such other relief. -

. ._-{!:I'

3 In a."suit, to enforce 8 right of pre-emption, feeghan‘PrMmpu
. be computed on the smount of the consideration. for the Suits. - .

" saje-which the pre~emptor secks to avoid or on the market’
valuye, whichever is less. ' B i

33, (i) In 2 suit to recover the money due on 8 Hlort- Suits

-._ga:g‘é, fee sholl be computed onthe amount claimed. - g‘ﬂ‘;ﬁ s

-t

- Explonation.~1t is immaterial that gale of the mortgased
.' brnpﬂt}’ is not prayed for. o C .

T (2) Where, insucha suit, the holder of a prior mort-
gage or chargeisimpleaded and he prays in his written state-
ment that the amount due on his mortgage or charg. be

" determined and that the decree contain a direcu.n for the . -
payment of such amennt to him, fec shall be payable on

© the written statement compuied on the amount claimed ;-

. Provided that, where the holder of the mortgage or charge

" has paid a fec in 2ny other proceeding on the cleim to which
" his written statement relotes, credit shali be given for the fee
©.-paid-by himin such other proceeding. e

. # Siée now the Specific Rolief Act, 1963 Central Act 47 of 1963,

. '.,. T'_

o "'g --?I-"
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(3) Where, in such a suif, the morigaged property is

.sold ana the holder of a piior or subsequeni mortgage or
“ charge applies for payment to bt out of the sale proceeds
- of the amount dve op his morigage or «iirge, such hotder

of the prior or subsequent mortgage or ¢harge shall pay cn
his apphicrtion @ Fee  compuiced on the cmovol ¢lpimed

“by him: .

Provided thaf, where svoh nolder of the morigage or
charge is @ porty to the swt in which the 92lo wos held and

has prid fee on vhe written statcmieni fikcd by himin the |

snif, no Fee shall ke puvable by him or e eppiicriion for
payment out of the sele proc.. ..

Provided further that, whore the holiler of the mort-
gage or charg, not being a-party 1o The soal in which the
sale iz held, haspaid afecin any other proceuding on Lhe
clasm to which his appliestion velvics, creait ghell ba given
for the fec pard by him in sech oths peocecding,

() Insuit by 2 co-mortgspes for the bonefit of hyms
self and the other co-mortgagers, o shnil Lo computed:
on the amount claimed on the enfies mortgngo;

Provided ihar, where 2 co-mo beagoe  imnlerded as
defendant in such suit claims on the cativg Tloriage 8 farger
sumthaan isclaim:d inthe plag, te diff o bilwaeen the
fec computed on the entire sum clumed (nsvehdofondant’s
written stotement i the  fee computod  on ihe entiio
sum claimod in the pinint shall be  payble on e written
statement.

Exp!mffﬂﬂ.mﬂl}ﬂ'ﬁﬂg 10 this sude-seatinn shall ba Conm
strued as affeciing the law of limifeiion,

(3) @ In 2 suit by a sub-morigagee, to recover the
amount climed on the sabemurigage by sule of the
mortgegee’s interest in the mortpoged moporty fee shall
be computed on  ths amount ol nader ihe sube
morigage. .

(&) Ina smt by & sub-mort gagos, ifthe moayer is for
the sale of the property mortgaged io iz originn Mot eages
and the original niortgigorisatso impla-led as a dofeadant,
fee shall bz computed uthe entire atguns clainmed on the
origine] mortgags which is sub-tacios; 0 fo him,

(6) Where the boider of 0 gricr o subscquent
mrortgage or chargs isimpleated to o syit by s 2l-mortgagee
to which sub-sectior {%) opplies, or in o suit by 8 sube
mortgagec to which sub-section {5} applics, the provisions
of sub-sections (2) und (3) shall apply saratis muzangis
to a written  siafemeni *or an applicttion fled by such
holder of mortgage or charge, .

bt =
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S ._ Valuation,

(Y Where the original mortgagee who is impleadea -

in a suit to which the provisions of sub-section (5)-(p) apply

- elaims - on the mortgage sub-mortgaged by him a larger
amount than is claimed in the plaint, the provisions of

sub-section (4} shall apply mutaris muterdis to the written

statemcnt of such morighgor. -

| (8) In a snit against a mortgagee for redemption
of a mortgage, fec shall be computed on the amount due o
on the mortgage as stated in the plaint or on one-fourth of

the principal amount secured under the mortgage, which-

aver is higher; , . :

_ Provided that, where the amount due on the mortgage - !
is found to be more than the amount on which fee has been _ |
. -paid by the plaintiff, no decree shall be passed uniil the :
“deficit fee is paid: . ' :

“Provided further that, in the case of a usnfructuary
ot anomalous mortgogs, il -the plaintiff pravs for o |
redemption as well as for accounts of surplus profits, fee R
shall be levied separately on the relief for accountsas ia .
a syit for accounts, .

~ (9) In a suit by a mortgagee to foreclose the mortgage
.or, where the mortgags is made by conditional sale, to haye
the sale declared absolute, fee sliall be computed on the . et
. amount claimed in the plaint by way of principal and =~ = =~ 7%

interest, , : - Ll

- 34. (1) A suitbyalandlord for recovery of possession Suits.  relatingri sy

“.~of propetty transferred by way of kanam-kyzhikanam shal] to kanams, 18

= he deemed to involve the reliefs of redemption and LR

- gjectment, and fee shall be levied in respect of each of -

t . the reliefs; that is to say, cn the kanarth~m in respect .
. _of the relief of redemption and on one year’s michavaram

‘ot rent in respect of the reliefofejectment, R

- {2) i in any such suit; arrears of michavatam ox rept’ "t

5 - "or damages or both are also sought to be recovered, fee shall +»2v. a0
- ~be levied also on the amount of such arrears or damages ot - -
. 1 Thewords and figures *‘under the Malabar Tenancy - Aet; C AT

. 1929 were- omitred by section 4 (1) of, ard the Sccond Schedule ' R

. to, the” Tamil Nadu (Transferred Territory) Extension of Law:

125-3—32

Pl ’

1
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Vuination

Provided that, where the plaintiff seeks to set off the
kanarthan. and the value of the impeovements due by him to
the defendant against arrears of macia/aram or rent due fo
him, e shal! be levied only on the balancs claimed ; and if
the amount ascertained to ba due to hirs axceeds the amount
as estimated by the plaintiff, no decree shall be passed until -
the difference between thc fee actually paid and the fee which
would have been payabie had the sutt comprised the whole of
the amount so ascertaingd 15 paid. 1f the additional fee is
not paid withia such time as the Court may fix, the decrea
shalil be Timited to the amount to which the fee paid extends,

((3) Norwithstaading anything contained in snb-
sections (1) and (2) , in respect of the transfersed terris
tory, in 2 suit for gjeciment of ¢ kanam holder or a fenant
who has a right to permaneni oceupancy, or is enjoying
ander a parnotual leass or vader a lense for & torm
exceeding 25 ,car ', fee sy I be vonpuled according to
the market value of the sobjoct mrirer.d

Suits for -~ 3, (1) Ln a swt for accounts, tee shall be computed on
&cCountS. the amount sued for as eséimaied in the plaint,

(2) Where thie amount payahlo to the plaintiff as ascer-
tained in the suit iy ir excess of the amount as estimated in
the plaint, no deerss directing payment of the amount as so
ascertained shall be passed until the difference between the
fesactually paid and the feethat would have been payable
had the suit comprised the whole of the amount so ascertai-
ned, is paid. 1f the additional fee is not patd within such time
as the  Court may ix, the decree shall be limited to the
amount {o which the fee paid ¢xtends. )

_ {3} Whercin Ly such suit it is fonnd that any amount
15 payable to the defzudant, no decree shall be passed in his
favour until he pays the fee due on the amount, |

Sults for 36, (1) In a suif for dissolut . : '
dissolution of amuﬂ( ) issolution of parinership and

‘ ts or for accounts of dissolved partnership, fee shall
parinership. g, computed or the valug of the plaintiff®s share in the
partbership as estimated by the plaintiff,

|
|
¢
:
;
:
i
i
!
o
:~E:

1 This suh-éecn‘m whs added by secuon 1_ of “and 1
8econd Schedule 10, the Tam;jl Nad; (0. he

Transferred Tertd '
Exienslon of Laws Acr, 1965 (Tamil Nﬂlil.f Ay Ezh'ﬂf lﬂﬁ%}.lmr”




" w2 (2) Ifthe value of the plaintifi’s share as ascertained in:

. or where there has been a preliminary decreé,no final decree;

T shaltbe passed in favour of the plaintiff, no payment shall be

- made out of the asscts of the partnership and no property
shall be allotied as for the plaintif’s share, uatil the differ-
ence. between the fee actually paid find ihe fee that woild
have been payable had the suit comprised the whole of the
value so ascertained, is paid. : : C

-. (3) No final decree shall be passed, no money shall
be paid and no aillotment of property shal} be made in favour
.of & defendant in any such suit as, for or on account of,
- his'share of the assets of the partnership, vitil the fee compira
ted on the amount or value of his share of the assets of
the partnership is paid. '

jointly or in common, by a plaintiff who has been excluded
from possession of such property, fee shall be computed
oft the market value of the plaintiff’s share. :

joint family property or property owned, jointly or -in
contraon, by a plaintifi who is in joint possession
of such proper.y, foc shall be paid at the following

rates_:-_ﬁ

| en the plaint is prescnted tc— .
(i) a District Munsif’'s - Rupees thirty.
- Court. '

P o g ey
T T

(it) the City Civil' Rupees thirtyif the value of
Court, Madras, plaintiff’s share 1§
or a Sub-Court Rs. 5,000 or less;
or @& District ' ' :

- Couit, *
' Rupees onc ha ndred if the

“valye is ahove Rs. 5,000

. - valme is Rs. 10,000 ; and
g above 1 1
' . (iii) the High Cowrt. ~ Rupeesthree hundred.

1253324

- o el 3 :.__:I} i
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w the suitexceeds the value asestimated in the plaint,no decies; -

{2} In a suit for partition and separate possession of

but below Rs. 10,000 ; and

Rupees {wo hundred if - the

Coar

3T (Y Tn a suit for partition and separate possession of partitjon
a share of joint family property or of proper owned, suits.
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i lantian.

{3) VWhere, snasalp faliing wieor sab-sectton(d) or
syub-scQuion {2}, & acizncant cluumns paiinlen ang separate
possession of hisshere of ihs propeiiy, {oe shall be payable
on his writien stytoment coizputed on halt Che market value
of his share or at hall te rates speciiicd 1nsub -scetion (2},
according assuchdeiondant hgs ooy exeludcd [y pm posses»
sion or Is 10 joint [OSSCES10D,

(4) Where, in a suit falling under sub-scolion (1) or
sub-saction (2), s plamtifor vhe acfendant seeks cancel-
lation of decree ov glher decumeni ol ihe nature specified
inseclw . A0, seprarate fee shall e payable on the relief of
cancellation fu L e vaniner specifica L ghas secliow.,

38, Inasuit foi joint possessivnofjoing family property

joint or of property owned, jointly ot in comuwn, by a plaintiff

Possegsion,

hdministeation
S its.

who has Deon exciuded from poessestion, foe shait be com-
puted onthe mackst vaiae of the pisinlifi’s share.

39. (1) Inaswiforthe adminisiiationof anestaic,fee
shall be levied o the plaint a g rates specified in see.
tion 30. '

(2) Where any amount or share or part of the assets
of the estate is found dueto the plainiify, and the fec ¢om-~
puted ontheamount or the marke; value of such share or
part of the assets exceeds the fec paid on the plaint, no
payment shali be madce and no decree direcling payment of

‘money or confirming title io such share or part of tlhe

assets shall be passed untilthe difference betwecnthe fee
actually paid e nd thefee computad oa the amount or value
of the properly is paid.

(3) No payment shall be made, no decree directing
payment of money or confirming titl2 1o any share or part
of the assets of the esiate shali b: passed infavour of a

~defendant ina suii for administration, until the fee comes

puted on the amountor valueof sychshare or part of sush
agsests is paid by s:ch defendans, :

- fg#) In computing the feo payable by a plaintiff or by
a defendant under .sus.section (2) oF sub.section (3),
credit shall be given for the fee if arv  7aid by such

Plaintilf or by sucn defondaat 1naay. iher proceeding in

" respect of the claim on the basis «f which such amount

or share or part of ihe asseic of the es ate hecomes due
to such plaintt or (¢ sach deienlant,

L aalink VMR T = 2" s




Valuation,

dacument which purports or operates t3 create, declars,
. assign, limit o extinguish? whether in preseni or in future

- ‘any vright, title or inferest in money, movable or
; immovable property, fee shall be computed on the vahie
. of the: subject-maitcr of the suit, and such value shall be
- deemed to be—

- »to be cancelled, the amount or value of the property

- exeputed ' ;
~ "of the property.

claimed relates only to a particular item'f property
belonging to the plaintiff or to the plaintiff's share in any

whichever is less, - )

- deemed to be a suit to set aside a decree within the mean.-
- ing of this section, -

or Revenue Court of any property, movable or immovable,
or of any interest therein or of any interest in, revenue,or to
" get aside an order passed oun an application made to set aside
the attachement, Tee shall be computed on the amount for
+'which the property was attached or on one-fourth of the
" market value of the property attached, whichever is less,

- of the suit has a market value, fee shall be ¢computed on
one-fourth of such value, and in other cases, fee shall be
'~ payable at'the rates specified in section 30,

1955 TN? At XIV 1 " Court-fecs and Suits s01°

4'1}.".(1)_ In a suit for cancellation of a decree Ffor Suits for -

monev or et hi " . . OT ap cancellatjon -
ney or other proporty having 8 money. value, or other of decreas, -

if the whole decree or other document 'is' sou%ht RS
- which the decree was passed or - other docement was . oo

B if a part of the decree or cther dncumeniz.'ié,_ e
" -sought to be cancelled, such patt of the amount or value

(D) If the decree or ﬂthef._d-‘jc'umént is such that the B
‘liability under it cannot be _split up und the relief -

such property, fec shall be computed on the value of such .
property or share or on the am>unt of the decree, .

Explanation.—A suit to set aside an award shall Be.

41. (1) In a suit to set aside ~n attachment by a Civil Suils to

altzchment,

1(2} In a suit to set aside any other summary dedision:
ot order of a Civil or Ravenue Court, if the subject-matter -
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Vihintion, o

(3) Where, inasuit Dafling uider _syiln-zfuctiun (1) or
sab-seetion (2), & dedendant clams pailiiion and separate
posscssion of hir sLare of the maperty, tee shall be payable
on his writien staicment compuled on pall he market yalue
of his share or ai hatitherates spuciticd 1n syb -section {2),
accordingassuchdeiendant par begs sxgludedirom possess
slon or 1s 11 joint poYsession.

(4) Where. s & suit faliing under ?1ab-suf{i1?n (1) cir
sub-szction (2), i he plaintiff or the uctendant 5ctk§ cancel-
lation of decrae of other document of the naturs $ pegzﬁe_d
insectiondd,separate fee shall be payable on the rehef of
cancellationinthe manner specifiee inlhat section.

Quits for 38 Inasuit for juint possessionoljoini family property

ioint or of propertyowned, jointiyor in cummes, by a plaintifi

. Dossession. whg hag been excluded from possession, tec shalk be com-
puted on the marksi value of the plaantifis share.

P 2 syt s ad ministratipn of anesiate, fee

sministration 39, {1) Inasuit for the ad ministratio of a: _
ne Igau*,m. shall be levied on the platnt at ih? rates specified in sece
tion 50. ' '

(2) Where any amount or shave or part of the assets
of the estale is found due to thy plaintiff] and the fee com-
puted oniheamoeuntar the marisy value of tuchthare or
part of the asiel: oieevds the fov pals oo the plaint, ne
pavincnt shal v oo candnoa Seoes oineotd e Fﬂ}n‘ﬁﬂt of
WONSN OF conirpes s i 1 Such >hive or part of the

assees shall by passed tntilihe ciferonge beiween the fee
actually paid and theiee computed oa theamount or value
of the property is paid. .

(3) No paymenr shall be e, no decree
payment of moncy or confirmingiitie 1o any sha
of the assats of the cstate shall ha pasted infavour of a
defendant ina suit tor adntpisiration, ywatil the fee Cong-
puted on theamountor vilue of sichshar: or part of sueh
agsests is paid by sueh defendans,

directing
B¢ or part

(4) Tn computing the fee pavable by & plaiatiff or by

& defendant onder w1 o-section 35 or sylsection (3),
: T . i L i

credit shall ke given for tho fee i) a1y, pald by such
plaintiff or h; siclr detendani jn o riher proceeding in
respect of the claim on the basiz (£ which fuch amoumnt
or share or parl of tae assets of the es gtz Lecuwmes die
to such plaintiff or o such defenant.
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(e) forestablishingor disprovingaright ofoccrpan
fee'shall bxIovied on the amount of rent for the immgvag:l
property to which the suit relates, payable for the vear
next before the date.of preseniingthd plint.

. (D Inasuit for recoveryof immeveble nroperty froma
tenani inclyding a tenant holding owr ofter ‘he termina-

* tion of a tenancy, fee shall be compuled on'he premiggn,

Aif any, and on the rent payable for the year next befum

date of presenting i he plaint. ’ '

Explanation.—Rent includes also damages for vse and
occupaiion payable by a tenant holding over.

{3) In an appeal from a suit to conic't a distraint
under section 93, suh-sectivn (1) or sub-sec ion (2), of
th: [Tamil Nacdu] Estales Land Act, 1908 (Y Tamil
Nadu] ‘Act 1 of 1908),0. to contest the right of sale
pader section 112 of that Act, fee shall be ¢hargad on the
amount of the arrears for which the disiraint hes been
made or the sale is propaed o he held.

44, (1) In a suit for mesne profits or for immoveble Suirs for
property and mesne profi's, fee shell in respect of mespe mcz}ge; )
profits be conmpuied, whete the amount is stated approxi- 6
maely and sued for, onsuchamcynt. §fthe profitsascer~
‘tained e be Gue to the plaintifl are in cxeess of the profits.

. as approximately estimated and sued for, no decree shall be.
. passed until the diff:erence between the fee aclually paid -

" and the fee that would have been payable had the sait

“ comprised the whole of the profits so ascertained is paid,

: 1 . ' T : ) ,f o ;

. (2) Where adecicedirecis anenquiryastothe mesne - -

- profits which have acerued on the property; whether prjor- ...~

. " gr snbsequent to the ins itution of the suit, no fineldecree .
shall be passed 1ifl the diflcience beiween the fee actually

* paid &nd the fee which would have been payeble had the
suit comprised the whole of the profitsaccrued due till the -

. date of su ¢h decreeis paid. - - _

I1hese words were substiuted for 1he word “Madias™ by © .. - . il
. the Tami Nadu Adapiation of Laws Order, 1969, as amended . T
- by the Tamit Nadu Adaptation of Laws (Sccond Amendment)

Order, 1969.

i
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{3) Where, for & period subsequent to 1he date of the
deéree or final deciee, such decree or final deores directs
payment of mespe profits at a specifiedrate, suchdectee
or finnl decree shall not be executed uniilibe fee computed
onthe amount claimed in execution has been paid.

" Suits 1 44-A. In respect of the iransferted territery, in a
Suits for the . » - .
ingeresy of suit for the intivest of an assignee of land revenue, fee shall
assignee of be compuied ¢t ten {imes his gross pmﬁis as stch for 1he
land revenue. gear next befoie the Jate of presenting the plaint.)

Suits under the 48, Inasuit under secticn 14 of the 2{Tamil Nadu]
EET%“”} Hadug Surveyand Boundeies Act, 1923(%[Temi! Nacdu]} Act YIII
- B:{;ﬁ;i‘ﬂb of 1923}, fee shull be computed cnone-half of the market

- “Act, 1923. value of the property affected by the detey mination of the
' boundary or on rupees three bundred, whichever is higher.

Suits tlﬂ alter Idﬁ_'In a suit to alier ot cancel any entry in a register of
or iiaﬂ"feg?ﬁi? the names of proprictors of revneve-paying estale, the fee
" payble shall be fificenrupees.

Suits retating 47, In a suit for relicfunder scctiton 14 ¢ 1he Religious
to public Endowmenis Act 1563 (Central Aci XX of 1863),cr under
matiers. gactjion 91 ¢ section 92 of the Code of CivilProccdure, 1908
(Central Act Vef 1508),the fee payuble shall be fifty rupees.

Interpleader 48, (1) Tn un in'erpkader suit, fee shall be payble on

Wuns,.the plaint ot the rates specified in seeiion 50,

{2) Where issucs are framed os between the elaimants
fee shall be payaSle computed on the amount of the debt
or the money or ihe morket valuz of other property
movable or immove ble,which ferms the subject-matier of
the suit. TInlevying such fee, cied it shall be given for the
fee paid on the piia tond the balnee cM1he fee sholl be
prid ih equal shares by the climents who cliam the debt
Qr thﬂ sum O‘F I“‘[f‘i’iﬁ'}r o '[hﬂ p[‘ﬂi‘jtfi}? a_d'\rcrs{},!y to ﬁﬂch
other.

ST S RS VY L .,

1TLis scouion was interted by St:r;‘,tmn :I_(I} r:-l?. anid the Sccﬂ_x';_
Schedule to, the Tamil Nadu {(Transferred Territory) Extm;.;ﬂ
of Laws Act, 1965 (Tamil Nadu Act 22 of 1965) _

EThesc words were subatiruted Yor the word “Madras™
the Tamil Nadu Adaination of Laws Order, 1969, as &mendgi

by the Tamil Nadu Adupiation of Lows {Second A
Ordar, 1969 weeend - Amendment)

————— e ==t
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<. the suit relates.

Ly

« “tionof courts shall be the amount of the debt, of the swm

/49, In third party proceedings, fee shall bo levied on Third . *:1

1955 TN{ Af.t XIV] Couwrt-fees and Suits Valuation 505;f U

i

o (3) Value for the purpose of determining the Junsdlﬁ

L

of money or the market value of other property to which

o . . 2
- ' calv s

one-half of the value of the contribuiion or indemnity party o

claimed agrinst & third party or- against a co-defendant Proceed: - -

if @ claim is made against him : o inss.
Provided that, if the suit against the defendant who has .

filed the third party notice is dismissed, wholly or in parf,

he shall bs entitled to & refund of the whole or a propor-

tioneie part of the fee paid by him.

DA M e
'r’--i':'l - ”

Esplanation—The provisions of this secticn shell also

apply to ceunterhclaims made in third patty preceedings,

50. In suits not otherwise provided for, fee shall be Suitsnot

. payable at the following rates '— otherwise
(@) In & Revenue Court  ..Rupees fifteen. | {r“‘;’.""d"d
(i) In & Disirict Munsif’s Rupeesthtty.
Court. '

(iii) Intke City CivilCourt, Rupees thirty if the
Madras, or & Sub-Court, value of the subject-
or o Disirict Court. - mailer 1s Rs. 5,000 -

' - - orless ; Tupees one
hundred if the wvalue is above
Rs. 5000 but delow Rs. 10,000 ;
and rupees twe huncred if the
value is Rs. 10,000 and above.

(iv) Inthe High Court .. Rupces three = hun~
' dred. !

51. The fee payable under this Act ona memerendum Feeon
of appeel against an order relating to compensetion under Eﬂﬂmﬂ}aﬂ-
any Act for the time being in force fer the acquisition of a;;“ﬂa‘;
praperty for public purposes shell be computed on -the against

cifference Fetween the ameount awerded and 1he_ amount order

- elaimed by the appellant. | | ¢ relatingto>

' ' C - ~ o osatiom, . -
52 The fee payable in an appesl shall be the same Appeals. . -0 .0
‘sathe fee thpt wonlg he pavable in the Court of first instance '
on the subject-maiter of the appeal ; - o

Provided that, in levying fee on v memorandum of -
appeal against a final decree by 2 person whose appeal

agsinst the preliminary decreo passed by the Court of
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first insiance or by tke Court of appeal is pn::nciiﬁg; credit
shall bz given for 1he fec paid by such person inthe
appeal agunstihe preliminary decice. -

Explanation (1}.—Whether the apperl is against the
refuscl of o relief ¢r ogainst the grans of the relicf, the fec
payabls in (he cppeal shall be the came os the fee thit
wonld be payabl: onthe reliefinthe Court of first insiance.

Explanation (2)—-Costs shell not be deemed to form
art of ihe subject-mautiier of the appeal excep! where such
costs form themselves the subject-mitter of ihe appeal or
relicf is claimed w5 repards costs on grovnds edd itic nalio,
or indupensient of, Lthe rehief ¢luimed regurding the main
subject-maticr inibe suit,

Explanation (G} -In claims which 11elude the award
of intzrest subscquent 7o the fusiHeiicn of {he svft ihe
interest accrued cuwring the pendensy of the st till the
date of decree shall be deemr:d to be part of the subject-
matier of the appeal exesp. wiesu such fuierest is reline

Explanation (4} —Where the rvelief prayed for in the
~appeal is cifferent from the relief prayed for or refused
in the Court of first instance, the lce payabl: in the appeal
shall be ihe fer that would be payable in the Court of
fizst instance on tiw rolief prayed for inthe appeal.

 Explanation (5. -Where the matket value of . the
subjret-matter of ihe apperd hos 1o Be ascantzined for the
purpose of computing or determiningi he {ee pavable, such
markst value shall be neoertained nsonthedate of presen-
tation of ihe pliint,

CHAPTER V.
YALUATION Of Suirs.

Sultenot 53, (1} In 2 suil as o whose value for the purpoese of

otherwise determining the j.uwiscic ion of courf s, specific provisicn is

1“'““?;_:" not otherwise made inthis Act or in any cther law, value
“for that nurpose aud value for the purense of compuiing
the fec pay.ole under this Act shali be ihe souee,

(@) In o soh whoe fee ds payable vndor thds Acy a1
a fixed rnie, the »alue Tor the purpose of Celermining.
the Jorisdiction et oov s shall be the merkel wheor where
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it.is not possible to esiimaie 1t at a money valuc such
amount as the plaintiff shall state inthe plain:,

54. (1) Notwithstanding anything contained in section Procedure
39 of the Coce of Civil Procedure, 1908 (Central Act V of Where A
1508), an objection thnt by reason of the over-valuation fﬁgég“-.— S
cor under valuadon of a suit or apreal, a Court.of first an appeal | '
instancs or lower appellaic Court which had not jurisdiction or revision
.. with respect to the suit or appeal exercised jurisciction that a suit-
. withrespect thereto shall not be entertaincd by znappellate - appeal .

© Court, unless — . ' ,;‘fr%spﬂﬁg. R
| (&) the objsciion was teken in the Coutt of firg Yaluedior - i
- el P : - jurisdics
_ instance at or bafere the heating 2t which issves wete firsl tjgnal . -
framed and recorded; or in the lower appellaic Court in purposeés. -
the memorandum of appeat-to that Courtyor  ~ -7 0

-

(6) the appellate Court is saiisfied, for reasonsiobe. .-~ -~
recorded by it in wrifing, 1hat the suit or appeal was over- - :
valued, or under-valued and that the over-velvetion or
under-valuation thereof bhas prefudicially aflecied ihe

disposal of the suit or appeal ofiits merits. -

(2) If the objection was taken in the manner men-
tioned in clause (4} of sub-s¢ciion (1), but the appeliate o
Court is not sa‘isfied as to both the matiers meniioned T
in clause {b) of that sub-seciion and has before it the -
materials necessary for the delerminstion of the other
grounds of appeal to itself, it shall cispose of ithe appeal
as if there had been no defect of jurisciciic n inthe Court
of first instance or lower appellate Court.

(3) Ifthe objcciion wastakenin that manrer and the
appellate Court is satisfied asio boththoss matters end has
not those materials before it it shall proceed (o deal with
the appesl under the rules applicabls to the Court with
respoct 1o the hearing of uppeals 5 but if it remands the
suit or appeal, or frames and refers issves for trial, or
requires adcitional evidence to be taken, it skal* direct its
order o &. Court competent to entertzinthe st or eppeel.

{4) The provisions cf (his secticn wizhiespoot te wn
appellate Court shall, so far asthey can be mace up, tce bl
apply to a Court cxercising revisicnel jurisciciicn vncer
seclion 115 of the Code of Civil Procecure, 1908 (Cenitrs.]
Act V of 1908), or. other enacimeni for the time being ir
forcs.
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CHAPTER VL

PienpaTs:, LLETTERS OF ADMIMITT2ATION AND
CERTIFICATES OF ADMINIS I TION,

38, (1) Bvery appleaiien for the gront of prcbete o1
latters of admini ro.ion shait ve doectrennaed by o value-
ion of the estete incuplicate thihe torm set forth m Part J
' Schedude 13, '

(2) On receipt of such application, the Court shall
send a copy thareof and of the Yvaluation to the Collector]
of the disirict in which the estate is situated, or if the
estate is situated in more than one district, to the Collector
of the district in which the most valuable porlion of the
immovabie property included in ihe gstate is situated.

56. (1) The fec chargeable Tor the grant of probate
ar letters of administration shall comprise —
a Fee at the rate or rates prascribad i Article 6 of
Schedutle i, computed— -
{#) where the application 15 made within one year
of the date of death of the deceased, on the market value of
the estate on such date ; or

(MY where the application s taade after the expiry
of o yvoar Feom sach datg, oa the nuirker value of the
esrare . ¢ thadate of the application

Provided that property held in trust not beneficially
or with general power to confer a beneficial interest shall
not be liable to any fue under this chapter,

Explanation.-—Any member of a joint Hindu famiiy
governed by the Mitckshara Law who applies for probaﬂs
or letters of administration in respect of the estate m"a:
decgased member of the joint family shall pay a fee on
the valoe of the share in the joidt preperty which the.
deceased would have received if s partition of the propert
had been made Bromediataly belivs hiy daafh, Y

—— e e P i e e e
iy

1 Thesa words weee suhstitnted for the words :
-1 [ - “ - £ "n-'ﬂ.! [
(ﬁ’ﬁecﬁﬁ tlly' secd :i‘ié Al and the Seeond Suledyle o :{E;::l %gg‘i?
adu Repealing and Amending Act. 1935 (Tomni! Nady y
of 1955), (Fasat Nudu Aot XXXVI,

.- \.'_..:--.*s:’;"i?‘"i,-:.‘:‘32
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(2) ¥or thz purpose of the computation of fee—
: A4} th vaiue of the items mentioned in Apnexpre ?
. to Part [ of Schedule IIf shail be deducted ..~m  the
value of the astate : '

. Provided that, wheft an appljcation is mac¢ for
probate or letters of administration in respect of part only
of an astate, no. debt, no expenses Connected with any
funeral rites or curemonies and no mortgage encumbrance
on any part-of the estate other than that in respect of which
-the application is made shaii be deducted ;

: Provided further that when, after the grant of a
eertificate under Part X of the Indian Succession Act, 1923
(Gentral Act XXXIX of 1925), or under Bombay Reguia-

. tion VIII of I827 in respect of any property included in
an estate, a grant of probate or letters of administration

- is made in respect of the same estate, the fee payable in
respect of the latter grant shall be reduced by the amount
-of the fee paid in respect of the former grant ; -

_ (&) the power of appointment which the deceased
had over a property or which was created under a will shall
be taken into accouni, the value béing taken to be the.vahie
of the property forming the subject-matter of the power.

57. The grant of probate or letters of administration gy of
- - shall not be delayed by reason of the reference to the probate.
Cotlactor under section 535, sub-section (2), or of a motion
- by the Collector under scction 39, sub-section (5) ; but -
the Court shall make no grant of probate or letters of
administration until it is satisfied that a fee not Jess than
. that prescribed by this Act has been paid on the basis of
‘the net value of the estate as furnished in thevaluation S
accompanying the application, or in the amended valuation R
filed under section 59, sub-section (3) : __ S
: Provided that the Court may grant probate or letters of
" adiministration notwithstanding that the prescribed fee bas
*."not been paid, to the Administrator-Geueral in his official
capacity on his giving an undertaking fo the satisfaction of .-~ - -
" ¢ tha Coutt that tha said fee will be paid within such timeas . .- . °
. - may be fixed by the Court.  © . R e

- 58, (1) Whenever 2 grant of probate of letters 'of ‘ad- Reliefin il
L mi-sigtra(ﬁ}gn has been made in respect of the whole -of the -g&ﬁ:ﬁl
" property belonging to an estate and the full fec payable S195%= . oy
under this Act in tespect of the applicaiion for sush-gramt = =~ i
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has bzen paid shureon, no feo shaii bo payable when a like
grant is made in respect of the whole ¢t any part of the

- same propeity belonging to the same astuts,

faquiry
by Lhe
Callgcior.

{(2) Whenavae such grant has been made in respect of
any property forming pact of au estale, the amount of fee
actually paid under ihis Act in respoet thercot shall be
deducted when a like grant 15 made in vespect of the pro-
perty el nging ioibe same estaie  fcentiond with or
including  the property to which ihe furmer grant relates.

59. (1) The CoHector to whom @ copy o the applict-
i1 nantd of the valuation has beereseat winder sectiou 53,
sub-seetion (2), shull exwmne the same aad miy make
or canse to be made by any officer subovdinate to him such
inquiry if any, as be thinks it as to the correciness of the
valuation or, where a part only of the property is sttuated
in his district, of the valuation of that pirt. and may require
the Collector ol any other distoict in which any part of tha
property -5 $iuated to furnisli  him with the correct
veauation thereof,

(2} Any Coligctor required under sub-section (1) to
furaish the correct valuation of any proparty shall comply
with the requisition after making or causing to be made by
any officer subordinate to kim such inguivy, if any, as he
thinks fit.

~ (3) If the Collector ks of opinion that the applicant
has under-cstimated the value of the property of the decea-
sad, he may, if he thinks fit, require the attendance of the
applicant, either in person or by his agent, and take evi-

dence and inquire inte the matter in such manner as ha -

may think fit, ana if he is still of opinion that the value

of the property has been uander estimated, may require

the applicant to amend the valuation, and, if the applica-

tion for probate or iatters of -adminisiration is pending

li(t:l Cuturt, to file a copy of the amended valuation in such
ounrt.

(4) If, in any such case, the prﬁbafe or letters of

administration has or have been granted and the applicant
amends the valuation to the satisfaction of the Collector
and the Collector finds that & less fea has been paid than
was payable according to the true value of the estate, he

3 T R A T T e i e = L
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A .. Valuation o
- shall proceed under section 61, sub-section (4) ; butifa -~ - ¢
-, - higher fee has been paid than was payable according to . ¢ - v
* ..the true value of ths estate, the excess fee shdll be refunded -~ = < ©x
3 to the applicant. S _ : S
- 7{3) If the applicant does ndt amend the valuation
 to the satisfuction of “the Collector, the Collector may

move the Court before which the application for probate. . -
- or letters of administration was made to hold- afy inquiry-

into the frue value of the property : Lo T

;.- Provided that no such motion shall be made after the ~
expiration of six months from the date of the exhibition of

the, inveatory required by section 317 of the Indiap
Buccession Act, 1925 (Central Act XXXIX of 1925), .

' : &
~ 60. (1) The Court shall, when moved by the C ; R
under section 59, sub-section (5), hold or cguse to %Ieiaﬁg?cli ;?35';3“ )
by any Court or officer subordinate to it an inquiry as to Court and
- the tru¢ value at which the estate of the deceased shoujg Powers
have been estimated, The Collector shall be deemed fo @ CoUt-

be a party (o the inguiry,

. (2} For the purposes of any such inquiry, the Court,
ot the Subordinate Court or the officer authorized by the
Court to hold the inquiry, may e¢xamine the apnlicant on
. oath either in person or by commission, and may take such
further evidence as may be preduced to prove the true-
value of the estate, and where the inquiry has been entrusted
to a Subordinate Court or officeér, such Court or officer
shall return to the Court the evidence taken and report the -
resplt of the inguiry and stch report and the evidence so
taken shall be evidence in the procgedings.

(3} The Court on the cumcFletiou ~f the inquiry or
on receipt of the report referred to in sub-section (2), as
tho case may be, shall record & finding asto 1he true
value at which the csiate hould Fave beea estimaied and

such finding shall be final,

. Sf} The Cﬂurt. may make such créer in accordance
with the provisions of the Code of Civii Pyocedure, 1908

. (Central Act V of 1908), ds to the cost of the inquiry as
© it thinks fit. _
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Vilnation,

Pravision  61. {1) Whee 100 low a {oc has been paid on any
far cases probate or lelters of administraion ia ¢ontequence of any
-where 10G migtake or of its not beirg known i« v Gme chat some

low a fes

has been

paid.

particular part of the estate belonged o ilie deccased, if
any executor or administrator, ucting under such prebaic

ot letters, 4pplivs Lo the Coliector in the form sct forth in |

Part IT of Schedule II and pays w.thin six mombs aiter
1he discovery of the mistake or of any effects not known
at the time to have belonged tothe deceased, what is wan-
ting 1o make up the fee which ought to hive been paid at
firsi on such probate or le.ters, i he Collcetor shall, if satis-
fizd tha. . low fee was paid in che first isstance in conse-
yaencs of & mistake and without any intemion of fraud
or to delay che payment ofthe proper [oe, causethe probate
or leticrs to be duly stamped. \

(2) If, in & case falling under sub-seciion (1), the
axscutor or administrator does not, willin the s1X monihs
referred to in ot sub-section, pay the defict fee, Le shall
forfeit a sum equalio five times the deficit fec.

- (3) If, on application being made under sub-section

(1), the Collector is not satisfied that 1he application was

- made within six months of the discovery of the mistake or

of farther effects not : ncluded in ihe original valuation or
that the payment of a low fee in the first instance was noi
due to a bona fide mistake, ke shall cause the probate cr
latters to be duly stamped on pavment of the deficit fee
together with 4 penalty not exeecds g five times such fee.

(4) If, after ihe grant of probate or letters of ad minis-
tra‘ion of an estate, it is found bvihe Collesior as a resylt
of praceedings under section 59 or section 60 or otherwise,
that a less fee has been paid than was payable accordinglo
the true value of the estate, he shall cause thie probate or
leitersto be properly stamped on paymen! oft he desicit fee,
and if he is satisfed that the originalvadervaluation
was not bonafide, he shalllevyin addtion a penalty not
exceeding five times t he deficit fee,

i

{5} The Hoard of Revenue may remit ihe whole or
any part of the amount forfeited under sub-seciion (2} ot
of any penally und :r subesection (3} or sub-seetion (4).

o AL i
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62, In case of letters of adminisiration cn which too 44 .. .
low a fee has been paid at first, the Collector shall not cause tm‘;‘,‘_‘iﬁ" k
the same to be duly stamped inthe manner aforesaid until give proper
the administrator has given such security io 1he Court by security -
which the letters of administration hve becn grented ag cefore
ought by law to have been given onthe grantingthereofin ls?;tg hed,
case the full value ot the ~state of the deceazed had been pe
then abcertained. -

63. (1) If; at any rime after thé grant of the probate or gey;er when
letters of administration of an estate, it is ¢iscovered that too higha -
a higher fee has been paid than was payable according to feshas - -
the true value of the estate, the executor or adminijsirator, 2een-paid.
as the case may be, may apply for arefundtothe Collector =~
to whom a copy of ihe valuation of the estaie was sent

under section 55, sub-section (2); The application shall -

. be accompanjed by an amended valuation in the form

. set forthin Part IT of Schedule HItogether withthe probate - -
.. or leiters of administration upon which a refurid is sought. '~

QK the Collector is satisfied that the amended
. "valuation is correct, he shall— - _
..~ (i) endorse a certificate on the stamped prebate or - L
letters of administration to the effect that so muck of the SRR
. fee represented by the stamp or stamps used has been . . R
‘_rgfum]ed;. and e L
+_ (ii) refund the difference between the fee originally
-~ paid-and that which should have be;—m paid : LT
" Provided that, no refund shall be granted under this -
section unless the application for refund s made within
three years of the date of the grant of the probate or letters:
of .administration, or within such fusther period as the
Collector may allow. ! . '

. If, by reason of any legal proceedings, the debts due
from the deceased have not been ascertained and paid, or
- Wid effect s have not been recovered and made available and

" In-consequence thereof, the executor or admrnisirator is
prevented from clai ming “he return of such difference w'thin
the sad period - of three years, the Collecior may allow

" guch further time for making the claim as may appear to
‘himto be reasonable under the ciroumstances,

 Ifthe Colledtor doesnot grant a 1ofund, the cxeeutor or
admyinistrator, asthe case may be, may wupply o1 he,_ Board
of Revenue for an order of refund. An application for

125-3—33
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such refund sheuld be accompaniest b i amended valua-
tion in the form set forthin Pt o of svhedole UL

64, Any excais fes found to be payable by an applicant

'%iq?n‘f;ﬂ for probate oo letters of adii siiat on or by an executor
ties, gte. or admini stratir, or a8y costs under seciion 60, sub-section
(4), o any penalty or forfeiture payable by any such execu-

tor or admini g rater may, ot he certificzte of the Board of

Revenue, be renovered from thae executor or admini strator -

ag if it were an agrear of land reve.vue, :

powers of 6% The powers and dutes of the Collector vnder this
Board of Chapter shall be subject to the conirol o the Board of

- Reven¥®, Bavenye.,

CI-IABTE‘_%R VH.
REFUNDS ARI? REMISSIONE,

flefundin 66, {1) Where 2 plaint or memordndum of appeal is
;ﬁ:; ?g resected on the gtnund- of d_ela}f in ‘ts re-presentation, or
presenta- where the fee pad on a plaint or memosandum of appeal
tion of is deficient and the deficiency 's not made good withinthe
plaint, time allowed by law or granied by the Court, or the delay
€tC.s in payment of 1hie deficit fee is notcondoned and the plaing
or mentorandum of appealis consequeutly rejected, the
Court shall direct the refund to the plaintiff or the
appellant, of the fee peid on the plaint or memorandum

of appeal whici hiss been rejected,

(2) Wherea memorandum of appeal is rejected on
the ground thaf it was not presented within the tima
allowed by the faw of limitatic«, one-hull of the foe shall
be refunded. ' '

Refund in  67. (1) Wheic 2 plaint or memorindum of appeat which
cases gf has been rejected by the lowee Court 35 ordered to be
OmaAs: received, or wher 4 suit Is remanded ia appeal for a fresh
decision by the imwer Court, the Coure making the order

or remanding the arpeal may direct the refund to the
appellant ofthie 'ullarioupt o¥F vl argin memorandam

of appeal ; uad. (i ihe remgng 15 o second appeal, also

on the memorand um of appecd i the first appellats Const

and, if the ren and s in Letters Patent Appeal, also on thé
memorandum of second anuend and Itiemc:randum of
appealinthe first appellate Coort,

o b e

SIS A SR
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~ - _ Valuation :
(2) Where an appeal is remanded in Second Appea
or Letiers Patent Appeal for a fresh decision by the jower
appellate Court, the High Court remanding the éppeal may
direct the refund to the appellant of the fulf amount of fee
paid onthe memorandum of Second Appea! if the remand
is in Szcond Appeal, and of the full cmount of fee paid on
the memorandum of Second Appeal and che Memorandum
E - of Letters Patent Appeal if the remand is inLetters Patent
v - Appeal : -
"~ Provided that, no refund shall be ordered if the remand

i o

. was causad by the fault of the party who would otn.. wiss -
& be ontitled to a refund : SR | -
£ Provided further that, if the order of remand does not
T cover the whole of the subject-matter of the sunit, the refund
- shall not extend to more than so much fee as would have |

been originally payable on that part of the subject-matter
in respect whereof the 'suit has been remanded.

68, Where an application for a roview of judgement i8 Refund
admitted on the ground of some mistake or error apparent where -
on the face of the record, and on the rehoaring rhe. Court “ourt
reverses on modifies its former decision on that ground, if s
shall direct the refund to the applicant of 50 much of the farmer
= fee puid on the application as exceeds the fve payable on decision en

.. any other application to such Court under Article 11 (g) Efﬂmlfo_“f
B and () of Schednle If. | e

T 69, Whenever any swit is digmissed as settled out of Refund an
i Court before any evidenco has been recorded on the merits settlement
. 3 of the claiin, half the amount of all fees paic in-respect of Eﬂfﬂ!"e
4N the claim or claims in the suit shall be ordered by the Court "**"78
to be refunded to the pactiss by whom ib¢ seme have been”

_respectively paid.

Explanation.—The espression *1verits of the claim *
shall have tho meaning assigoned to it in soction 12,

70, The fee paid by mistake or inadvertance shali bo Refund of

;I:Il
: . inadwvez-
. . . L a . taﬂ'm’
%, Where the final decree int a partition suit has been Instru- .

. the Court shail order the refund to the parties of so much pgrtitipn.
. of the valued fec paid by them as is equal t0 the vaiue of the -
pon-judicial stamps furnished by them, o S

Iﬂ5~-3-—33a |

[eVEL:ES OF -

' ’ - fi d
o@erpﬂ to be _raf‘uqdad_ o | | 00 m ﬂI;r |

B “engrossed on non-judicial stainps furnished by the parties, mouts of =
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Btemption 72 Nothing contained in this Aot shall tender the -

of certain following documents chargeable with any fee

Socument. (i) mukhtarnams, vakalatnatos or other written
anthority to insiitule or delend a suif when executed by
a member of any of the Armed Forses of the Union not
in civil employment ; L

(i} men-crandum of appearatice filed by advocates

or pleaders waen appearing for persons proceeded against

x

in criminal cases

(iii) plaints and other dosuments in sujts filed in
village gourtg; :

{iv) plaints in spits before Collsctors under Y Tamil
Nadu] Regulatior XII of 1816 ;

_ {v) application or petition ic a Collector or other
Officer making a seitlement of land revenue, or to the
Board of Revenue relating to matters connected with the
assessment of land, or with the ascertaioment of rights
thereio or intercst therein, if presentod previous to the
final confirmation of such settlement ;

(v) applicaticn velating to 2 augply for irrigation
of water belonging (0 Government ;

(vii) application “or leave (v exivnd cultivation o
to. relinguish land, whoen presented io an officer of land
revenue by a person holdina, under a divect engagement
with Government, lawd of v='~% ~7pge is estiled but not
permanently ; :

(viki} appicetion for service of notice of relinguishe
ment of land or of echancement of vest ; o

(x) writter aathority tooan apmn oo distrain

(x) first application (other thap 4 petition  containing
a criminal charge o) information) for the summons of
a witness or othor rorman (o altey oither o give evidence
or to produce a docowmeat or {o rewsect of dhe production
or filicg of an exhilii pot being an allidavii made for the
immediate purpose of being produced in Court ;

- e —— o ———

T These wards were sulnlitued fur Uhie word » Mudras ™ by the
Tamil Nadu Adaptai’ .o of Laws OQud.r, 1969, 2. nended by the
Tamil Nady Adagstatine of Laws (Sscutid Amendmesd) Order, 1969,

i

i
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(xi) bail bonds in. criminal cases other than bail
- bonds in village courts, recognizances to prosecute or give
-evidence and recognizances for personal appearance or

~ otherwise ; : : ) '
SO0 70 (Xil) petition, application, charge. or isformation T .
- rospecting any offence when presented, made or laid toor ~ =~ 7 7 e
before & policé officer, or to or before the heads of villages - -
. or the village police ; S

- {xiii) petition, by a prisoner or other person im - T
~duress or under restraint of any Court or its officer; -~ © ¢ - 7

- . {xi¥) complaint of a public servant as defined in
tho Indian Penal Code (Central Act XLV of 1860) or an
niﬁ_ce: of the State Railway* ; ' o L

(xv) application for permijssion to cut timber in L TR
Government forests or otherwise relating t¢ such forests, S Lo TR
not being upplications from forest contractors for extending

the period of their leases ; | -

(xvi) applcation for the paymeut of money due by
the Government to the applicant, other than ah application

for refund of lapsed deposit made six months after the date
e on which the amount lapsed to the Government ;
¥%  (xvil) petition of appeal against any municipal tax ;

~ (xviii) application for compensaidon under any law
for the time being in force relating to the acquisition of

property for public purposes ;

- (xix) petition under section 48 of the Indian Christian
- Marriage Act, 1872 (Central Act XV of 1872) ;

(xxj pétition or appeal by a ‘Governmett servant
- or a servant of the Court of Wards when presented to any
B superior officer or Government against orders of dismissal,

uction or suspension ; copies of such orders filed with
such appeals, and applications for obtaining such copies.

i 73, The State Government may, by notitication in the Powerto
e Fort St. George Gazettet, reduce of remit, in the whole or 7% ¥ OF -
& in any part of the territory of this State, all or any of the .
b fees chatgeable under this Act, and may, in like manner, |

cancel or vary such notification.

* Now the Indian Railways. | |
t New the Tamil Nudu Goyernmen: Gazetic, o -

AN
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CHAPTER. VIIi.

MISCELLANEIS,
Collection  74. All fees chargeable under this Act shall be collected
ofﬂ fm}l’f ‘by stamps, )

Stamps  79. Thestamps ysed to denote any fee chargeabls under
to be this Act shall be impressed or adhesive or parily impressed
impressed gnd partly adhesive, as the State Government may, by

~oradhesive. popification in the Fort St. George Gazeite®, from time to

fime, direct.

Amended = 76, Where any document which ought to bear a stamp
document, ynder this Act is amended in order mcrely to correct a
mistake and to ke it conforin 1o the original intention of

the partics, it shail ol be nocessary (o v pose 4 {resh stamp.

Canuella- 77, No document requiriug 3 stamp under this Act shall
tionof pe filed or acted opop in any proceeding in any Court or
SWAmP. office until th: stamp has been cavcel! .

Such officer as the Court or the head of the office may,
from time to tire, appoint shall, on receiving auny such
documeni forthwith effect such canceilation by punching

~out the Agure head so as to leave the amount designated
on the stamp untouched, and the part semoved by punching
shall be burnt or niberwise destroved.

Deduction 78, (1) Wherg allowance {s made in this Act Jor’

to be damaged or spoiled stamps, the Collector may, on  the
made. 3y plication of the person conceried snd on the production
of the dumaged or spoiled stamps and after  satisfying
himself aboui the genuinenexs o sych stamps, give
in heu thereof fl:c same amount or value in stamps
of the same or any =ilier description, or if the applicant so
desires, the samiz amount or the valoe in money :
Provided thai in all dases where mioney is paid in
cash, a deduction sha!l may be made of five paise for each
1upee o fraction thercof so, however, that the amouni of
such deduction shall not exceed one hundered rapees.

——— T e T i 1 e b W R

* Now the Tamil Nudie Goversiment Gazz1ie.

T YR feetion wat osubdtituzed By scotion 2 of the Tamil
Nadu Cousi-rees acd Soits Valuation {Amendment) Act, 1971
(Lamil Nady Acer 31 o7 1071). Earkicr, for 1the words *“one
anna’™ occnrring in o original section V8, 1he words  ffve
naya Paiz<”™ woers syhsiinted by sseiion 2 of, and the Schedule

t¢ the Tamil Noda Coinage (Alrersazon of Pafercnces) Aet,

1560 (Taumil MNadu Act ¥ of 1960).

B .
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: (2} Where fee already paid is directed to be refunded

to any person by an order of Court, such refund shall be

given effect to in such manner and subject to such condi-
tions ay may be prescribud.] - .

_79. Any person appointed to sell stamps, who Penalty,

- disoleys any rule made under this Agt, and any person,

not so'appolnied. who sells or offers for sale any

. Stamps, shal]l be punishable with iroprisonment for a

‘term which may extend to siX months, or with fine

which may extend to five hundred rupees. or with both,

.....h*_.".. .
5 Vs SRR s o i e T .
EEhte - PRI L i ius N
. . ) . . ]
] ) ’

80, {1) The High Court may make rules £ provide for Power of
o1 regulate all or any of the following matters, namely :-— tHigh af:;lrltﬂ :
- o make Tules,

(o) the f(eec payatlc #~r setving aud executing
- processes issmed by the High Court in ifs appellate juris-
- diction and by the Civil and Criminal Courts subordinate
"~ thereto ;-
. (b) the remnmeration of persons employed by the-
- coutts mentioned in clanse {a) in the service or execution
. of processes ; . . o .
{c) the fixing by Dustrict and Sessions Judges and S
District Magistrates of the number of ptocess-servers, neces- T
- sary to be employed for the service and execution of pto-
cesscs isged from their respective courts and the Courts
subordinate thereto ; S
_ (d) the display in each -Court of a table in the -
" English and in the local -language or languages showing c
the feos payable for the service aud execution of processes. = -~ [
. (2) All rufes made under sub-section (1) shall be sub- C
ject to conflmation by the State- Government and on such - BT
. confirmation shall be published in the Fort St George S
' Gazette® and shall thereupon have effect as if enacted o =~~~ - -7

this Act, - |
" 81, (1) The Board of Revenue may, with the prévious Power of = -
sanction. of the State Government, make riles consistent Board Eé‘i-ﬂ
_ with this Act to provide for or regulate all or any of the Eﬂ:?mleﬁ. T
' following matters, namely:— o S T
(@) the fees chargeable for serving and executing . - 7w
processes issued by the Board of Revenue and by the Reve- - | S
nue courts ; a . L s
: . () the remuneration of the persons necessary to- ST
" bo employed for the setvice and execution of such proces- L

_—

*law ihe Tamil Nad—u'barermnem Garelre,
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{¢} the fixing, by Collectors of the number of persons
necgssary to be employed forthe service ind execution of

such processes;

o {d} the guidonce of Collectars i the exercise of
their powe.s under Chapier VI ; -

(¢) ihe suppiy of stamps to be used under this Act; |
(f) the number of stamps 1o ba wswdt for denoting

any fee chargeal lo under this Aco:
(2) the keopiag of accounts of all stamps used under
this Aci; ' '

() the circumstances in which stamps may be held
to be damaged o spoiled;

(/) thecir>umstances in which, the ma.anar in which

and the’authorities by which, alfowance for nsed, damaged

or spailed stmps vy v omade;

() the regnbition of the sale of stamps to be used
under this Act, the persons by whom alone shch stamps may
be sold and the duties and remuneration of such porsons:

Provided fhat, in the case of siamps used in the High
Court such rules shall be made with the concorremee of
the Chief Justicc.

H(1-A) A rule may be made under sutwsaction (1)
50 a8 to have retrospective effect on and from a date nct
parlier thon the 15tL Scptember 1965%].

_ (2) Al rules made under fhis section shall ba
published in the Fort St (Feorge Gazerrel and on such
publicatic. _<hail have offect as if enacted in this Act.

1This sub-section was inseriediby secrion 3 of the Indian Siamp
{Tamil Nad1 Third Apmendment) and the Tamil Nordu Corre-fees
and Svits Valuaiion (Amesdment) Acr, 975 {Tamll Nado Act 5
cf 1976).

¥Theorders issued b, e State Government in G.0O. Ms. No. 873
Revenue Departimeny, daled the 17th Mareh 1965 and in Governe
menyt Memorandum Mo 44430, VIf65+7, Revenuo Departiment, dated
the 9th Septamber 1965; and the notification Mo, B.D, Vress
25 {L), dated the 10th September 1965, fssued by the Board of
Revenue (Chee! Chandrglling Hevenue Authority) and  pulblished at
pages 2013, 2004 of Pact FIT »f the Fort 5t George Gazelle Extra-
ordinary, dated 1he [3ch Seplember 1965 were  validated by section
4 af the Indign Stamn CFamil Nadu Third Amendmeni)and the
Tam}l Nadu Coure-fecs an Suds Yaluation {Amendreaat) Agr, 1975
(Tamil Madu Act 3 of 1E76).
t Naw the Famif Nadu Goverdment Gazotte,

EENRPE e
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. 82. (1) The State Government may by m.‘}tificatibﬂ-
in the Fort Si. George -Gazette® make rules to carpy ot

gencrally the purposes of this Act.

, (2) All notifications and rules made under this
section shall, as soon as possible, aftér they are made,. be
placed on the table of the Legisiative Assembly for one
month, and shall be subject to such modification whether
by way of repeal or amendment as the Legislative Assembly
may make during the ssssion in which thay are so laid.

83. Until rules are framed under sections 80, &1 and 82
and until notifications are issued under section 73, the rule.
and nofifications now inforce Im respect of .. tters

' referred to in those sections, shall, in so far as ibey are
‘notinconsistent with this Act, continue. _ '

$4. In the [Tamil Nadu] Civil Courts Act, 1873 (Central
Ack TIL of 1873), section 14 shall bo omitted,

| 85 The ledency Magistrates (Court Fees) Act
the #[State of Tamil Nadu], is hereby repealed.

86. In the Madras City Civii Court Act, 1892
(Central Act VII of 1892}, sections 9 and 13 shall be omitted:

§7. (1) The Court Fees Act. 1870 (Central Act VII of

" 1870}, in its application to the?[State of Tamil NaduJand in

relation to the fees and stamps other then foes and stamps -
relating to documents presented or-to be presented before
an officer serving under the Central Govermnent and the

‘Syits Valnation Act. 1887 (Central Act VII of 1887), in its

spplication to the 2j3tate o .l Nadu] are heraby repealed,

3 1These w&rds werc substituted for the werd ‘* Madras ™ by the
‘famil Nadu Adaptation of Laws Order, 1969, as amended by the
Tamil Nadu Adaptation of Laws(Second Amendment)ﬂrdgr,_l?ﬁ?.

“¥This expréssinn was substituted for the expression ** State of
by the Tamil Nadu Adaptation of Laws Order, 1969, as -
. amended by the Tamil Nadu Adaptation of Laws (S econd Amend-

Madrag?' by

" ment Order, 1969 - _

" % Now the Tamil Nads Government Gazette,

Power of _-
Gavernment to
make rules.. -

Continugnce
in farce of
exsisting rules.

: Amendment of

Central Act |
11 of 1873,

li.epeal of
Central Act 1Y

of 1877,

Amendment

of Central

Act VII of 1892,

Repeal and
saving;.
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(2} Al sutts and proceedings nstiured befple the
commencement of this Act and all proceedings by way of
appeal, revision or otherwise arising therefroms  whether
instituted before ot after such commencoment shall, not-
withstanding the repeal of the Court Fees Act, 1870
{Centeal Act VII of 1870) and the Suits Valuation Act,
1887 (Central Aot VII of 1887), be governed by the provi-
gicng of the said Acts and the rules made thercunrder.

Savingsin  2[88, In respect of the transferred territory, all suits
r‘i";@?i:ﬁ; amd proceedings instituted boiore the ccmmencement of
.I;enftm_-% ® [Tamil Nadu] {T:ansferred Territory) Extension of Laws

- Act, 1965, and all proceedings by way of appeal, revision or

otherwise, arising therefrom, whether instituted befoie or

after such commencement, shalf, notwithstanding the repeal

of the corresponding law by the said Act,be pgoverned by

the provisions of the said corresponding law and tha rules

made there yndei.

Explanation.--In thig section, he ¢xpression ™ corres-
ponding ..w " shall mean the Travancore —Cochin Coust
reas Act, 1125  {Travancore—Cochin Act I of {125
and  the Travancore-Cochin Suits  Valuation
Act, 1125 (Travancore-Cochin Act 1V ol 1123),

1This section was inserted by section 4 (1) of, and the Sacar
Schedule to, the ~amil Nady {Transferred Tcrrita:: ¥) Eﬁeusiﬂagm:rdf
Laws Act, 1965 (Tamil Nado Act 22 _(}flgﬁfi].

2These words Wery g.inhst ituted for the word ** Madras ™ by the
Tamil Nadu Adapiation of KLaws Order, 1959, as amended by
‘the Tamil Nadu Adap ation of Lawe (S2cond Amendment) Qrder,

1963,

. uu.ﬂﬁﬂw
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SCHEDULE 1.

AD VALOREM FEES.

Parrfcyfari.

2}

1 ' Plaint or written statement
-7 plaading aset off of countéra

. appeal presented ta any-

claim or memorgndym of
Cantt— :

% hen the amount o1 value of

. dispute—~ '

'tha  subject-mattsr. - in

(i) does not exceod fiva.

 TUDPBSs,

(i qxﬁud& five rupees,

for every five rupeas, or .

part thereof, in axcess of
five rupaes, up to one
hundrad rupses ;

" {iii) oxcoods ons hundred

rupaas, for . every ten
rupacs, or part thereof,
in excess of ane hundred
Tuposs 3 _

2 {@) Potitior undet saction 26

af tha Provinecial Insolvency.
Act, 1920, or application
under section 95 of tha
Caode of Civil Procedurs,
1908,

(&) Appeatagainst orderona

ptition or application
alling under ¢lause {(g).

3 (#) Petition under sectips 53

or 54 of the Proviacial
Tnsalvency Act, 1920,

-+

n Proper fee.

)

1{Forty naye paisa.

Fortv naye paise, -

Seventy-five naye paise.]

An ampunt of ona-haif the
scale of fee prescribed in
article 1 gn the amount
- or compensation claimed.

On the scale prescribed in
article 1 on *he amount
in dispute.

An amount of one-h~"* tha
scale of f_- =reseribad in
atticle ! on che markst
valug of ths subjoct-
matter subject to a
maximum faa af rupaes
five hundred.

u

2

1Thess entties wete substifuted for the entries “Six aanas”,

“eix annas” and “Twelve annas™ respectively by section 2 of, and
- t;;%chedu‘ie ta, tha Tamil Nady Coinage (Alteration of Refnr&nm)
Act, 1960 (Tamil Nadu Act 9 of 1960). '

1955 : T.N- Act X H’] Court-fees and Suits P’afuatiﬂn .553
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524 Cotirt-fees and Suits Valuatise (19530 7 1. Act XTIV

SCHEDWLE $-—coiir.
AD VALOREM YEES . -¢ovif,
Article, Particulars. | Proper fee.
). (2) (3)

(&) Appealagriost orderona Az amount of vac-haifihe
paiition fathng onder clause  scale of feo proscribed in
{a) whathgr by the Official  article 1 on the market
Raceiver or by the unsucces- value of  the snbiect-
Tyl party, maticy  spbject ta 3

maximum fes of rupeas
five hundrsd,

4 Memorandum  of appeal  An amount of ope-kslf the

against order iv procecdings  seate of [ue proscribed in
under the Indisn  Sueces- 0 ariicls T oon vhe amount
gion Act, 1005, ar viatue of the subjoct-
Hnliter
5 Application for review of Cpa-hall ol the fea payable
judgment. v tha plainl or mera-

ragdum of appeal com-
prising the reifof saught
Che the appliication for
raview. :

& Probate of a will or lotters of
administraticn with-  or
without will annexed—

. When the amount or valugof Two per contum on such
the estate in respect of  amopunt or value,
which the grant of probate
orlaifars < made eXcoeds
oné thous: nd rupaoes, but
does aot exen:d lve thoun-
sand rupeos.

When such amount of value Three per centum on such
axcgeds five thousaud rupees.  amouar or value,

7 - Cartificate ynder the Indian
Succassion Ak, 1925—

Whero the amount or valueof Two per centum on such
the debt or socurity or the amount or vatye,
asrggragatﬂ amout ot value
of the debts and seci fties
spwcifiod in the cortificate
axtends up ta runees fva
thousand.

- Whera snich amount oy valyoe Thrub peE conium on Such
axcoeds fve thousand rupess.  wnount or valya,

T

T Tl A T S

PR
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1955: T.N. Act XIV] Caurt-fees and Suits Veluation ..525.

Nore.—{1) Where a certificate iz oxtonded under section 376 of the
Indian Succession Act, 1925, fee shall be computed on the amount
for which 2 certificate is sought to be extended and the ameunt for
which 8 eertific2io or coriifigdles has or have ziready been issued,
cradit being given fur the fee already paid.

' .. {2) The amoynt of a a;[ubf' is its amoupt, in¢luding interest, on
. the day on which the inclusion of the debt in the certificats is applied
far so- far as such amount can ¢ ascertained. '

(3) Whother or not any power withrespect to a security specified
in a certificate has been conferrad undger the Act, and where such a
powst has béen so confarrad , whether the power is for the yeceiving
of intergst or dividends on, or for the negotiatinon or transfer of the
security, or for both purposes, the value of the secuity is its market
value on tha day on which theinclusion of the security in the certificate
is applied for, so far as such value can be ascertained.

SCHEL UL IT,

Article. - Part iculars. ' Proper fee,
(1) @ (3)
1 (i) Petitionin asuit undef_ the ‘Ten rupses,
' Native Cenvezés’ Martiage :
Dissolution Act, 183661

(if) Petition, plaint or memo-~ Teh rupees,
randumm of appeal when _

- presented to a Court under

" the Dissoluiion of Muslim
Marriage Act, 1939,

{iit) Potition under the Indian - Thirty rupees.
Divorco Act, 1869, exclu-
- ding petitions yndes sectign
44 of that Act, and every =

. " memorandum “of appeal
L 'Iindﬂr sectipn 55 of that.
el . S

{(iv) Plaint or memorandum Thirty rupees.
of appeal under the Parsi .
: Marriage and Divorce Act,™
.- " 1936, or a cnuqter-«claim
: made under soction 37 of
that Act. b

{v) Plaint or memorantum of Fifty rupaos,
appeal in a suit under the

CIndian Calunial Divorce
Jurisdiction Act, 1926,

. 1ﬁw tﬁg Convarts’ Matriage Dis_mlutinn Act, 1868,
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SCHEDULE II-- cons.

A icle, Farticalnrs, Froper fua,

(1) {2) &)
If, in a sudt 0 o under ans
ol these clauses Lhere is o
specific oliim for damages,
soparaie fue at the rales,
prescribed v Actide ! of
Schedule ! uhall ba charged
oh the amaant of damaggs

claimed, :

2 Uaderiaking under section 49  One rpee,
of the Indian DHvorce Acl
1869, '

3 Memorandum  of  appeal

from an order inclusive of
an order deleumining any
quaestion under section 47
ot sactionr 144 of the Code
of Civil Procedure, 1908,
anpd not otherwise provided
for whon prescoted —-

(i) te a1y Couwrt otherthan  One rupea,
the Eiglh Court arto any
Exegutive Officer other

thantheBoard of Rovanme
or  Chisf  Exapuliva
- Authority,

(ii) totheBoard of Rovenaa Two rupees,
or Chicf  E=zecutive
Authority,

{iify to the High Court—-
(A) Froman order other

than an urder under fhe

HTamilNadu] Agricaltarists®
Feliof Act, 1938

(i} Where the arder was
passed 5 A subordi-
nata Court or ather
Authotily-

() If the orderrelatas  Tep pmeos,
ta a suit of procaed-
ing. the value of
which azceads one
theusnnd mpsees,

(5) [n any other caso, Five rupges,

A T T i i — ) — = —

4 These wdrds We e s.,;bgyjl_ited EGE (nmd WO '*F\-[;Eruﬁ" by?ﬁa
Tamil Nadu Adaptatios of Laws Qrder, 1965, as amendod by the
Tgaﬁﬂglil Nadu Adaptitica of Laws (Second Amesdmont) Order,
19459,

e e L W e
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1955 T. ;‘q;f--.éet X1V] Court-fees aid Suits Valuation 521"+

. | “SCHEDULE H— cont. S
-drtlcle. Patticulars. . Properfee. T
() @) - it I
n (2) Whare the appeal is _ - ' 3
- - under clause 15 of the ‘
Loilers Patant— ‘

(@) From an order Tan rupces.
passed in exercise of
" appellate Jurisdiction. .
(#) From - an  order  Ten rupses.
passed in exercise af
original jurisdiction,
which- would . be
appealable  under
tha Code of Civil
Procodute, 1908, had
it been passed by a
Subordinate Conrt. .
{¢) In any other case. One hundted rupoes.
{3) Whare the appoal is  QOne bundred .. ~ees,
under section 43-B of '
the Banking Compa-~
nies Act, 1949, ;
(4) Where the appeal is  Five rupees,
under section 411-A of '
the Code of Criminal
Erocetlure, 1898,*

(Bj Froman ordor underthe Twa rupess, |
i Tamil Nadu] Agticulturists’
Relief Act, 1938, _

{iv) 1o the Government in Five rupoes.
pursuance of 4 statutory
right to appeal for which
an couit-{ee is leviable
undar any other enact-
meont.

3 Megaorandurn of appeal under
. saction 39of the Arbitra-
tion Act, 1940 <
(i) Where the appeal is from Fifteen riupoes,
an ordar of a District :
Munsif's Court of an
arder of a superior Coutt’
in a case where the valie
for jarisdiction dnes not
grceed Rs. 5,000; . '
(ii) in any other case. ~ . One hundred rupees.

1 These word: were substituted for the word * Madras ”
by the Tamil Nadu Adaptation of Taws Order, 1989, ag
amended by the Tamil Nadu Adaptation of Laws (Second
Amendmenty Order, 1969, . L

- ® gee now the Codeof Criminal Procedure, 1973 {Central Act 2
ol 1974), 5. 374, . R



528 Court-fees gnd Sufts Valuation (1075  N. Act XIV
SCHEDULE If--cont,

Article. Particolors, : Proper foe.
03 . {2y (3}
3 Copyortranslation of a judg-

ment or arder nat being
or havitg the force of a
decrse—

Whon suchk judgment or
arder is passed by any
Civil Court other than
Lhe: High Court or by
the Presiding Offfcer .
of uny Revenue Court
ar office ot by any
other Caurt or judicigl
ar executive authority,

* (@) ifthe amountorvatue {[Fifty naye Paise.]
of the subject - matter ' -
1% fifty or less than
fifty rnpees ;

() if svch amount or Quaetupee.
value oxceeds fifty
rupees ;

W hensuchjudgment or {,'l_l'(l.tl_" Twg rupees,
is passed by the High

6  Copyor transiution of a judg- {Fiffy nuye Paise.]
ment or orderof a Criminal
Court.

7 Copy of adecros or order having
the force of & devrog—

Whem, such decres or ordar
isroadeby wiry Courtother
than the High our

(@} i the ampunt or value  MSoventy-iive naye Paise.
ofth: sumiecl-mattar of
tha ssit whorein such
decraaor order 18 made
is fifty orlessthan fifty
ruens;

() if such smonntarvalue  COae rupee an
excaads {ifty rupees; WE iy naye Palse.]
When such deciud or arder Five runees,
is rnade by the bigh Cour.

e e ek T e e b+ 1 e —— m e e

t Phe words “¥ift~ nave Paise™ apd ‘Hevemty.five naye
Paise’’ weare sub:bimnte] fur the words “Eight appss” and
“Twelve apras’ et by osection 2 sf mndd the
Scheaule ', the Tatnil Nadu Coitage  (Alerstion  of
Refercnocs) Act, 1060 (Tamil Nadu Aot § of IiveD), -

vy
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Coa . CHEDULE ll—cont. o
Aol o Panlealws. C. . Properfee.
I o)
.8 Capyafany ocumant Hable to. _ '
LEARE ‘stamp dutyunder theIndian . .= S
eI Stamp Act, 1899, whealeit .- S )
PR RS by any paréyto a suit or . - IR
AL b --prgcgﬂdmglr_t DIEGFI ofthae .'i
L e ';;J:_'nr:gl'ﬂalwithdrawm B R
(@) When the stampduty,Thﬂ amount_of the daty
/.- chargeable o1 the original .- .chargeable on, the
.. dots _net ‘gxeead ALY . ~original. - ¢
1[Sevﬁnty-ﬁmnaye Pman.]

o (6) in any other case. ..
R A R R
Clspy of anyrevenus or judicial -0 T AR
j-.p_;qcaadingmp:dnrnat-nthelj- R s S R

.

5w For avyery document’

lls-awﬁtyh-ﬁ-fa nayﬁfifaisﬂ;f}'

. {a) Application or pétitisa 3 Twenty-fivo naye Patse
. preseried to anyofhcar. ' T i
, of land revenue byay .. . . PR
-+ - pesson holding tempo= .- - B A
S5 rarily setiled land under ' -
_ diract ongagement with
Gavernmeont and whon :
the subjoct-matter ofthe - .
" application gr petition -~ - ' .
rolates exclusivoly - to
) such engagement. ‘
{6y Application of petition [Twenty-five naye Paiso, -
. ‘presented Lo any odficer of CL

- land revenus rolatingtothe
‘grant ofiand on darkhast.;

o iic'j Applicationto a Ct}l_lqct_.t:-r' U Sevonty-five naye }’aisé;}
il fer aase of land for agricnl- ' L
- tyral T non-agrien tu_ra1:

. Upurposes. o -

A

CC s 4. The words. «Pitty naye “Paise”, “Beventy-five n?q
"+ Ppaige’* and Pwenby-five noye. Paise’’ were substibuted fo
C fMa wo sdg wEight: annad’; Twelve apnas” and ~ “Foor
¢ prppes’? tempectively by section. 2 of, and theSs hedwle: 4o,
B ="'_thé-'::TamﬂfiNadu-ﬁuinaﬁﬁ [Alteration of Referemoss) . dof.
S joae (Tedmil - adu Aot 9 ef.'-"}.ﬁ_ﬁ{l}.. L ,'_f-i';_i]_.,'
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[1955: T, N. Aet X[V

SCHEDULE U—ron;.

dﬂlt'.cie.
(1) | SRR ¢35

“AQ— {d) Application ar patition
comd.  prasentod to any Bxecuiive
Officor qunder aliq_y Actfortho
time being in force fer the
CONSOr Vancy or improvement
of any place if the appiication
or putition relates solaly to
such conservancy or ime
proveragnt,

Particulors,

{¢) Application or petition
presented to any bosrd oo
Executive Odficer for a copy
"or transiation of any grder
passed By such hoard or
afficer vz of anyather doen.
ment op - record in such

_ office,

(/) Application ta a Foruos

Officer by a farest contractior

for extension of the perfad
of least. ‘

{i) il .hg value of the subjocts
matter of the lease i Ry,
5,00 ur less;

(i1} is sych value exceads Rs.
5,000, far svery RS, 1,000
o part thereof In exanss
of Rs. 5,000,

(g) Application tor attésiaijany
of private documents infended
to be used eurside India;

(k) Application  for  lapsgy
deposit  arzisared after <is
months alter tha date nn
which the amount Fupesd
to the Gaverpmetiie—

(i) When the amount or
doposit 4089 nof excead
Rs. 30;

(i) when ths umoumt o
dapasit eveveds Rs, 50 g
does not eyzecd Ry, 1000

(1Y when it escesds R, 1,000

e e L L ———— e

. The words “Fifty nays Paisg'
Paisa’ wora substitrﬁe& for the jon.

l’-ﬂ‘,} .-:J-IE T&Fl.:l :1\--5{!11 {'t';'lgigﬁ {&jrr_..:a;_';-;,
1980 (Tamil Nedu 400 g of 1B60).

Two rupecs,
Y and “Twentyfive pave

: LOYEizhE annsae?? and
HFmr a8Ir;.. TE"FPEG:-':i:E:‘EF b}' EE‘GtIL‘.' i - 24 ih x

Prﬁﬂarfée: :
e

I Twanty-five naye Paise,]

Twenty-five naya Paise.}

Fiva Tupeeg,

Cue ripos,

Crae rupea,

-
S
Sy

HEifty nays Paise,]

Ona rupes,

—e———

——r———

20l and the §iedpug
+1 o} Befeconcesy Aok, -




1955 T N Act XI‘V] (‘.’ourr -fees aﬂd .S'm‘t: Va!uarfon ‘531
| SCHEDULE TE—cor. " - A
 drticle." . Partlealars, o  Propérfee. | '- :

'4h) o : @ @ 0 -

10— {i) ‘Application or pet:tmn o S R

cont. presented to the Govern- - ' coo
ment and hot utherw:se o . Co
previded for— ' ; S

- (i) which involves the- exer= Two rupees.
-+ ‘sise or non-exercise of : o e o
+ - pawer ponferred by law - : g
ar rulehaving the fnrce of o . e

law . | . - ' :

'(ﬁ) ingther cases o> 1[Rirly naye Paise.]

U} Apphcatmn or  petition
-presented to the Board of
Revenue or Chiof Execu-

. tive Authority and not others
 wise prc vired-for—

(i} which  involves - the "'wo rupees.
- exereise or  NoU-EXCICise .

. of powar conferred by law

or tule having the fotee
_ oflaw 3 R - S
. :(ity in other cases ~ .. * One rupee and S{ﬁfgy nayu,_.' AT
. to . - i _— Palﬁfh} ' .

B . ) ) . .

(k) Apphcatlﬂn or pahtmn -. . SRR SRR
‘pot falling vnder clause - 5 R
(D ot (f) and presanted ' ' i
- ." tg a public officer orin & . -
.. publicofficeand not ﬂthsr-_-_'-. :
iw1se pmwdad. oF
{1) which imnlves th&exernfse Dna rupee. :
“or non-exercise of power - B

.. conferred - law ar- rule -
- having the force of law;

| '-"'f.:__--"_{u) in uthﬂr_‘-‘ﬂses o -'-I

« Fitty. inye Balse aid € Twenty-
gubstituted for thu%“wﬂrds b Elght afiiirnu el

md
atfed sectioin: 2 of sk the - Schecul
th’eleamil N c.:inaga (Ai Refemﬂoqs] ' -Aht.
*-196& (Tamit Nada | Act 9 9760),;5 i SR

n ‘&”’I‘hiam words | wera”- substltuted fa the words ,.
L nnﬁn} By, sectiag 2 of, and the: Srﬁhadule tn, the- Tamil? Nﬁdu':.
ik cOma (,Aiteratmn of 11 erentes} Aet, 196 (Tarml Na&wm:
1396 R |jh

, Lo et ; .a.-

25—3-*34A
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- SCHEDULE H...coni,
drticle. Perticaiars, Zroper fes
(3 (2) ()

11 (@) Applicarion or petition  {{Twoeniv-live noya Paise.]
presented 1oy Court for
a copy or transiation of any
judgment, decres or any pro-
ceedingof or orier passod
by such Court or of ans
other document cn record i
_such Court,

l

(b) Applicaticn or petition  U[4wenty-five naye Paise,]
presente d toodny Civil Cowrty
wthar than a Principal Civil
Court of Criginal Jurisdic-
1ion of to auy Court of Small
Causes constliyted under
the Pro- incial Smal) Cause
Coutts Act, 1887, or 10 &
Coliector or ather efficer
of revenye b relation to uny
$UIt oF cade in which t].¢
amcunt  or value of the
subject matiar is less thon
Rs, 50,

(¢} Application te any Court  #Seventy-five naye Piise)
that rocords may ba called in additivn to the fea
from anuthor Couwrt, levigble an the applicas
when the Coart grants the  tjono,
application  and  is  of
apinion that the transmise
sind of such ~ecords involvas
the use of the past,

{) Application for pormissin H%aventyiive naye Pafse,] -
10 dopasit  sovdnge  or ronl "o
Gna, o rtho gifice  of the
Collegtaur w1 i il Coyrt,

(e) Application or petition e w e,
Prasonlod o a Court for
sjoterminatian or the

amoult of compansation 1o
ba paid by a landlord to his
fenant,

S

B e e T -

1 The words * Sevealy-five naye Peise” and « ) '
naye Paise ” were subslituted for the x:-'m‘ds « Twﬂigﬁgiﬁ

and “Four annas™ respectively by section 2 of, and the .

Schedule to, the Tamil MNidu Coingge (Alorat: '
Act, 1960 (Tamil Nadu Aci G of fggé;,, cratien of References)

L e —— -




SCHEDULE II - -;;—cﬂ?fi‘.
Par.rfcafaf‘s- ‘ 1
@ e

(_f) A written eemplemt I Dne rupee, .
. charga.of any offence other
- ‘than an offance for which a. -
o . Police officer may. undeér
& - the Coade of Criminal Proce-.
=00 0 7+ dure, arrest without wamrant .
“ri/o. . and  presented  to au{.-
S Criniinal Court and an ara
. complaint of any such
.~ offence reduced to _writing -
¢+ undoer the Code of Criminal

=,

Procadurs, 1§98.% - JE et
(ﬂ ﬁpplleetien or petltmn 1{Seventy-ﬁve naye Paiee]_-_'_;' . B R
presentedtc any Court,orto - - R S

~any-Magistrate in hisexecu. .~ . - - . RENEEE O
“tive. capacity and not othés- . - o P
. wise prc:vrded forinthis Act,

{F:) Application for arrest or - : : Lo
. attachmen! before judgment : _ S

. orfar tempatary injunction .. . L v
(1) when presented to a Civil _ TP S
Court or revenue Court - L DR
other than the High Court- - : _ : - SO
. inrelationfoany sutf or . . o L
procesding-— , ; O BV
(1) if the value of the sub-. One rupee. o BRI
Ject matter '[ Jisless : S .y

{2) if the velue is Rs. 50 Two rupees and B[Efty naye
and above; - Paisel] :

' {i 1} whan, presentesi to the Fwe rupees. S e
ngh Court, 3 L o

TR 1The wm-de “Heventy-flve nays, pelee” wéte e'uhetetu’ce&
. for . tha’ werds “bralve annas’’_ by.sestion ¢ of, aud  ihe
‘. Qehedwe -to the.  Tamil: Nadu . Coinage {.\lteration ef e
" References), ‘Aet, 1960 (Tamil Nadw Act. @ of 1080). . -~ . -,
Yol dThe words “of which”- were em1tf-ad by seclion 8 of, a.nd_: R
S the Senond Achedule 40, tne Lsau.Nadu Repealing - and - :
Amending Aot 1985, (Tamil Nodu At XXXVI of 1955).
"1 8These words were substituted fer the words “ Eight afaas @ -
by section .2 of, and tve Schedule to,-the Tamil Nadu Cemgge R
thfetetten of . References] Act, 196{} {'I'amll Nadu Ad 9. ot CE
R CLORERE Y - --
e % -See s HOW. the Code of Cmmnal Prdcedure, 19?3 [Centra'l
ﬁAet 2 ef 19'?4}
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SOHEDULa: o v,
Article. Pareriory. Proper fee,
(I 2) _ 3)

11— () Application or pefition

eovit, - under sectinn 47 and Order
XXL, cules 35 and 9 of the
Codo of Civil Procadure,
1908 —
{i) whea filed In a rovenus (g rupse,
Court ur & Dasinie
Munsil®s Cout. _
(i) when liled o the City Twa rupocs and Aty

Civit Coarrt,  Madeas, a faye Piise. |
Sub-Court or = Distric
Court,

§iii) when filed [r tha izl Five rupees.
Court.

{(N Application  or petilion Five rugeas.
under sectinns 34, 72, 73 an
74 of the Tnekicn Trast Act,
igg2,

(k) (1) Application for pro- Twenty-five rupacs,
bate orletters ol administra- '
tion to have effec through-

o 4 Yndiy.
{i1) Application for pro-
© bale orletiers ofadminis-
tration not fallize under
clayse iy-- -
(1) if the vibly= ., the estate ASeveany-five naya paise,)
does nal exceed  Rs,
R, 1,000
{2) i e viloe excwds  Five ripees
Rs. 1,000 frevided that
that if o eavent is ertered
and ihe application  is
wegistered osa spif, onc-
half the soale of feo
prescribed in Articde 1
of Schedv'e I on the
market vilue of the
estate less fhe fee already
paid on the anplication
shall be levied.

M e o s a - e ——

1 These wn;ds were substituted for  the .w;:-;::’f-" . Eigh’t'
gngas” ]E?f; HSJECH(_)II 2i fﬂf},{ e.[u,d‘the Schedote to, the Tamil Nady
.oinage gration o elerencesy Act, 1260 o
S of 1560). 2 2 g ﬂtnn...Nadu Act

2These words we ¢ substitpted for the words  “"Tyval

" - H Lh- HIeve -
snnas ' by section 2 of, 2nd the Scheduie tn, the Tani! Nadg
Coinage {(Alteration of Refercnces) Aet. 1350 (Tamil Nady Ao

9 of 1960),

ket L e

. ——— s ——
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JOSRE 0 SCHEDULE II—-mnr.
'_';:'Arfi’cfe-.";f-{-_ . Partienlars. ) '_ Praper fee.
S | @ @
Il-- [I) ﬂngmal putitions rmt ather- -
..conts ¢ wise provided for wheri filed -~ 7

MG _

| (1} aDlstrict Munsif's Ccurtm

(1) underthe WTamilNadu]
- Village . Couris Act,. - One Tupee.

1888 Tamil Neduj. . D
SET e ActTof1889). 1 R
) (2) in other cases R Fiverupees. SRR

(n} the City. Civil Court;" Ten rupess.
.-Madras, a sub-Court ot’ E A
. District Court. . -5

(lllj thel-hghflourt

(m) Appllcatmn tn set aslde aﬁ' _
i ‘award under the Arbstraxmn : S
el At 1940—- - | - S, -
{1) when présented tna]}mt- ngnty_ﬁv mpﬁ,es‘ D
;. - riet Munsif’s Court; :‘r_ ,{a_a _ L
{u} when pre&ented to the” - - )
_ -C'.li Civil Court, Mad.ras, A EE
70 - Gub-Coutt, @ Districf’ .t L T
L Coul't of the High Coutt— | ey
' (l) if the value of the subs" Twrnty-ﬁve rupees.
jsct-matter of thé award , _
dnes not exceed Rs. 5,000,

[2) if such value exceeds Oné hundred rupees,

) . exceed Ras. 10 GO0, . ) |
{3) if sach value erxmeﬁs Two bundred’ “and ﬁl‘t}
- Rs. 10,000, rupees. _ _

{H'} Application under- section
- 14 or scetion 20 of the Arbif- _
. ration Act, 1940, for a difece - o
.tion fot ﬁlmg an award or _ o
far an order for filing an ) . :
agreement  and application,
fnr enforcing foreign awards—

} when presented te a Dig= ¢ . Fiftear 1y pekt,
rir.:l: Munsif’s Colrt.

_....,.....--- .

;) tutod for the word “ Madraa
'I‘itm wnrdn ware  subsii oxd M

dun Adaptatlon ::-fLa ws Order, _ e
'dEd“ﬁ ﬁﬂ!&mﬂuﬂn ::p Adnpiat nx; 'Bf. Laws (Semnd Amnt »

~mont;” Urder. 1969;

. '-‘JI
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SCHEDULE II-—-conr,

Article. Pavricwlars., Proper fec,
[ (@) 3
il— (ii} when jresented to the
CORt City Civil Court, Madras,

a Sob-Caur, a District
Court v he High Cowrt—-.

(I il the vilue of the Fifieen rupoes.
subject-ruatier  of the
award doss not exesed
s, 5,0043;

(2) if such value exceeds Owe hundred rupees.
B, 5,000 but daes pot
exceed Rs, 10,000,

(3) if such value exceeds Two hundred apd  fify
Rs. 10,0300, FUPCEs,

{o) Petition to the High Court Tweniv repess,
for the admission of an-
Advocaile, Atlormey or Vakil,

(p) Applicalton presented 1o Fifty rupees,
the High Court under section
24 of the Press {Qbjectionable
Matlcr) Act, 1957,

(g) Revision petifion presented

to the High Couit  under

- - section 115 of the Code of

Givil Procedure, 1908, or

under section 25 of the Pro-

- vincral Small Cause Courts

Act, 1887, or ynder the

provisions of any other Aci,

arising ouf of a suit or pro-
coeding —

(i) if the value of the suit ot Five ripees,
procecding to which  the

Order sought to bhe revised

refates does  nof exceed

RS, 1,000;

(i) if such walue excoeds Ten rupeos,
s, 1,000,

(r) Pelition undev sections 153 e hrkredree :
166 ancd 221 of IHELL Indian ’ mndred rupcs,
Lompanies Aci, 1913, ig
I raneCiion willi the winding
ap ol a compuay,

i See now ttie Companics Act, 1956 (Certral Act T of 1956, " .
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.7 SCHEDULE Hocoms, - S

Aﬂl‘d‘e, e Particulors. _ ij;er ﬁe'e. - o
ﬁ '_._(1}__ e @ . % L

T b T (.r) Petitmn to the ngh Coutt 1[Gnchundredrupaes. . e
" ‘egnt.» .under. Article 226 ~of the-. . T
. .. Coustitation for o writ other™ R

: than - the writ of Huabeas _ o R
.. Corpus of o petition under ~ T
Article 227 of thie Constitution. - " o T

A
B

-{f) Appl:cutmn under section One hundred rupees, : - A
tlls %‘ the Specific Relief Act, . SRR 1
8 a ° ) i s ! g

- =1
e

{n} Appll::atlgn o petlttcrn Twa rupees.
presented to the High Court - . .
and not otherwise spec!ﬁ- S LT
cally p;mrlded for.~ - SO O

(‘P) Electmn pr:rtltmn quesugmng ) BRRRE
tﬂc giection of a pﬁrsanm T o L
(_1) the office of meniber ot TWﬂnt]r-ﬂva l‘upaas‘ ST
apanchayat oL

l[n)r the office of Prrasldent Flft}? rupaes.
c-fa panchayat; . .

.‘

(m)i the office nf member o Flfty rupeas.
- Aldérman of the Council -
~of the Cofporation of . .-

- Madras of. of mem of” x

el .:: Muﬂiﬁlpﬂ.] Cﬂunﬂll
SR -': - ur a District Burard.,T

; -:(w} tha oﬂice of Maym" or Twc hundred rupees..
.. - Depaty - Mayor of dfrha yo T

Corporatipn : o i SR
amf Chairman of a Muni=;
fity: or Presldent of a o
Istnct Bnard, LA

':'é Thea"&:r’ards Wem suhmtut&‘l “‘fﬁr the words % 'Fwen _
peey by section 3 of Tthe; Tl ﬂNa.ttu Cuurttfees mq[ySil
ﬁfaiuahtm f{Mcndmﬂnt) *"Aét }3:9'{7*”‘ "(I‘amll Nadn Adt 3

) Fﬁ3|3?1%>‘h‘ }I -‘_"!’Q.. b , ‘;_T
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SCHEDULR Il—eui,

Aritele, - Parti culars, Propar fie,
{1 f2) - {2l
12 Application for lrave to sue  1[Seventv-five naye paise. '
as a pauper.

13 Application for leavete apoeal
A% a payper —
{1) when presented to a2  Onerupssa,
District Cowrl of a Sub-
Coyrt;
(ii) When presented to the Two rupees,
High Court,

14 (i) Bail Bond or other instrus [Twenty-five nave paise.}
meat of obligation when '
filed in viilage courts.

1

-

ment of pbligation given in
purshance of an prder made
by & Court or Magistrate
under any section of the
Code of Crim nal Frocedyre, Co
. 1898,* or the Code of Civil -
. Procedure, 1908, and not - . .
otherwise provided for in
this Act.

IS5 Ewvery copy of power-of-attorney #Seventy-five naye paise] - .
o when filed in any syit or
proceeding.

16  Mukhtarnams, Vakalatnama
' of any paper signed by an
advocaie signifying or inti-
mating that he is reisined
for a party—
‘When presented —

(i) to any Court other Oneropee and S[fift s e.
than the High Court or fo  pafse.] (AR noy
any Collector or Magistrate .

of other axecutive officer:

(i1) Bail Bond or other instro-  1[Seventy-five naye paise,

1. The worde 'Seventy-five naye Paise * and * Twenty-five
naye Paise” were substituted for the words “ Twelve annasg "
and “Four annas ” respectively by section 2 f and the
Schedule to, the Tamil Nadu Coinage {Alteriiinn of References)
Act, 1960 (Tamll Nade Act 9 ot 1960),

2. These words were substitatyd for the words “ Riglit
anpas ” by section 2 of, and the Seh.l’. ), e T.ni Nady
Coinage (Alteration of Lief-ences) Aet, 1960 (Tamil Nadue
Act 9 of 1960),

T Wee now the Cude of Cviminal Procediire, 1973 J
k. - I - , . o .
Act 2 of 1974), 3 {Central



&CHEDULE]I-—MI
Parncufar.r. . Praper 'iu. o
@ e

,_'(ii] m theBaard nfRevenue - Two rapées.
‘ot a Chief Executwe* o o
Authunty, S

(m) To the ngh Court " Three i‘uﬁﬁ;es.'."’_':

(w) to 1!11:: Governmmt - Three rupses.

- 17 Aglmmcm in writing statlng
7w s guestion for the opinion

' ofthe Courtunder the Code
" of Civil Procedure, 1908 —

(i) When presented to & - Fifteen rupees,
District Munsif‘s Court ot -

when presenied to the City : . o !
Civil Court or Sub-Court S
f Ootacamund 1[ - i . _ R . S
in g case where the value of Y S ST
the subjectsmalter _does . e S
not exceed Rs, 5,000, - : S T

(if) In any other case . One hundreu ,upees, RSN

18 - Cavear - e Ten rupees.- . i

SCHEDULETL e
PartI. B S
(See s::ctmn 35, }

Farm_oflfafu&t.fpn (to be nsed with such madfﬁcatmns, ifany, as may lrn o | !

necessary) af Eﬂmre s
m-Tﬁ’E COURT OF
"PRoOBATE OF THE WILL S | {or Anumrsﬁdmb;
ﬂ‘F TAE ESTATE OF R ), 'DECEASED.; ..
1 I {A, B.) ' *Glﬂﬂﬂ? $Mfmakﬂ osth and say - that

1 am thc em:utor {or. cme of the executors of one of the next-of-kin). =
cof " deceasad, and that I have truly. set forth in Agnexute.
© At t]ns Fotm of Vaiua%mn ail theestate of whicl: the above named:.
© ‘decensed died possessed of to which. he, was entitled at the tima ut i

. his d.hq—., aad. whtch tas come, oT i8 hke.ljr to come, to my hauﬂ.a.

L ﬁf:fh:::" .
e '

‘1 Tha words “of of Cochin™ wers amittcd‘. Ly clause 3 of, a.ncHhﬂ
: Soheﬂ.ule tn, the Madras Adaptatmn of Laws Ozder, 195?. .



L (Sfafe estimated value accoraing to best of Executor's oF

' - Properdy in Government securities transferable at the

.Valuations is true to th 1 best of my information and belief,

540 Court-fecs and Swits Vabuation {1855: £.N. Act XI5

SCHEDULE I - ooz,
Purt I —cony.

2. 1 further say that I have also truly set forth i Anncxure B
alitheitems I am by law a'lowed to deduct, '

3. I further declare that thé said estate exciusive only of the Tgpst .
was on the date of the deuth of the” deceased

Y L

mentioned items,

under the yalue of - _ :
4. I (AB.) further deciare that what is siated in this Form of

*is

(Signedy-- —~—— AR,
| ANNEXURE A, |
Valuation of the movablie and l'mmﬂvabfe property of deceased.

' : s, KP.}
Cash in hand and at the bank, household goods,
-wearing appatel, books, plate, jewels, etc.

Administrator's bellef.)

"Public Debt Office.

(Strate description and value on sie date of the dearh of
the - deceased or on the daie of the appfcation, gs the

case may be.)
Tmmovable property, consisting of .. ..

(State deseription and market value on the date of the
death of the deceased or on the dute of the applicativ,
as the case may be.)

Leasehold property . .. ..

(f the deceased held any leases for Frrs dntorein dly
state the period of the leas: and the estimated ampunt
of rent Inserting separately arrears due on the dute of
death or on the date of the appfication, ay the rase

_may e}
Property in public companics .- ..

{State vhe particulars and the votue calculated ar -
price on the date of the deat. o1 on the dute af the
application, as the cuse may be.) :

T T e e e e — e e L [

* This form to be used where Precapplication ooy s 5%y ape
year from the date of the deuth.

1 These letters ware substiiiiel for the lsiiers - Rs. a. m Y
by sacuon 2 of, and the sibede’s 1, the Tami Nado Coirapa
(o lteration of References) Act, 1960 (Tamii Madu At © of
1960).

-;."-... ".":-‘;"I-"
H L gk e Pl

|t A m—— i+
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S SCI—IEDUI.EIII-a-mm
u~ ' Ppart Io-con?.

- Policies OFinsuranceupumlife, money ouf on mottgages
P -and ‘6ther securities, ruch as bon 5, bi]Is. nutes and
e gther sacunttes for money. .

i (Srare tﬁe m}w&m af the whole ot the n‘ate af t.&e dea:.&
< oron tﬁe dare af ihe a pﬂmrmn, as #;e case may be.).

= :;:. {Orﬂer Man bud. debrs) BT |
Stuckln tmde - R
e {Sra!a t&e esflmafed vaiue, if any,} " | g
i f;OtheI: ptcrpetty not cnmprisev:l 'IJIII{GI-& tha fntegoiag

g Deducr ; items sht::-wn in ﬁnne:xurc B, In.'l:fl.ﬂ manner
T?=Pruwlit_=d. in suh-sectlnn @ -::rf se:tinnfﬁﬁ. R

.nt nf..tdiebts due and nwu‘ig fmm thﬁ d.ecea.«nd
legﬁi!y payable out of the estate. © -

.Amﬂuﬂt of :xpenscs Gﬂnnecwd wtth funual rites ar.d
o emﬂmes. o R -
‘ 'Amnuﬂt :}f muﬂgage mcumbra,mes,_, - e

I'\l" "

'.Pmperty he]d. in trost not bcneﬁmaﬂy of w:th general
' puwer to ct}nfnr a beneficiai mtarest

i __Dther prapert:,r notsubjfect to duty . v

Total ..

- '_ Y “fhiese letters were buhstltutéd for the letters “Rs. g "h'_r,rsectlun _
LR 2 of. and. thé Schediile to, the Tamil Nadu Coinage (Altamtionol’ '
' Refmnues) Act, 1960 (Tamll Nadu Act 9 of 1960),

- . Lo
. i - . . " [




SCHEDUI:-E MX-cony.
Part XL

Aumg anunr wr.mmu OF Esmm -
' [&u Miﬁm 84 and 63.)

(0'1 Anumza:mmu
}. DECEASKD, -

% " z.Probate 'wau {or letters of adnﬁﬁlsﬁatmn were) granted ta Ino on'

. a It hu now been discovered

hat the net value of the estate uﬂ
_____ ert-fﬂ! was paid was ot mrrecﬂy asceripined,

i 4. I haw.- now truly set forh in Annexure A to this amende:i
.-,._Furnl Valuation all thﬁ Esél;tf;:h of the decease ] at the datﬂ of
S is

admmr;trahnn)

ely to come to my hands.

o thg application (or é)mbatc or letters of
S whlch has'come or is Ii

U A I further have now {ruly sex fm‘th in Annexure B oll the uems -
TR L w,hlch Tam by law allowed fo deduct

* 6, Y further declare tf.at rhe sald estate, em:luswe only of the Jm' g

R mcnti ned
Lt 9 the death of the denaased was
e iuug at thedatc of - - .

1.—-——--—

'? I (A B) l’u,rther declare that what is

S ' Fm Df Valuatlnnts truc to the best of my m?f::‘:ggtllc?n?::fi genilcie]f;'d&d .
S U Gt B
o | ANNEXURS A,
T : Ammded valuation of the estate of deceused. _ LT
| Valuation on which : Vﬂﬁmﬂo& a.t- ' '
caurpfee was Increase. Decrea.re.
e W e m}’f}"k “
Tuta]

.Dedurr uems shownm Annexfire

Bi 1n thl-m&nner .
- Provided in sub-section (2) of se

ction 56.

Amended net value of estate .,

. T B A
- B .

e L

- - ————— e

. s
DL T ——— - o
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SCHEDULE HI --cont. |

IL -,mﬁr._

I_%art

m::un;B.

~

Ame;ided Schedule

of debls, etc.

r

as

Vala

* Valuation on

‘amended,

now

Deorease.

Increase.

was pa

‘which Court-fee

(4

{1y

)

©

.

" TS -
' i) M .
. A R -
e et
. . ,._..._ B LML A
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Amepdnrent) ang the Toomit Ngagw
Court-fees  and  Suirs Velwtbon
{Amesntclinent)

TAMIL NADU ACT NG, 5 OF 1976.+

THE INDIAN STAWP {TAMIL NATIT THIRD
AMENDMENT) AND THLC TAMIL KADU
COURT-FEES AND SUTTS VALTIATION

fAMERDMENT) ACT, 1975,

[Received the asvont of the President or the 15tk March 1976,
firxy pubdished v e 'Famil Nado Government Gazcteo
Extraordinary on the 1Tth Murch 1976 (Pangwni 3,
Fratehase (2007-Tirrvalluear Anduy). |

Ap Act further to amend the Indian Stamp Act., 1899, in
its application to the State of Tamil Nada and the
Tamii Nadu Court-Tees and Sulis Yaivation Act 1955,

 BEit enacted by the Lepislature of the State of Tamil Nada
in the Tweniyvesixth Year of the Republic of !ndia as
foblows :—

1. (1) This Act may Be callcd the Indinng Stamp gpoettishe and
{Tamil Maduy Third Amendment) and the Tamil NWadu ewent.
Court-fees and Suits ¥aluation (Amendment) Act, 1975

{2) Teoudends 1o the whele ofthe Stare of Tamil Nadu,

2. In the lndiun Stamp Act, 1509 {Cendrul Act 17 of Amsndment of
18993 {hereinafier referred to as the Central Act), secfion 74 'L-;El{eréml Act U
shall be re-numbered ss subssection (13 of that secTiom, © 95.
and after sub-section {17 a7 so re-numbered, the following
syb-section shall be wdded, ramely -

“(23 A role may be made under sub-section (1) 50 as
to have retrospective offect on and from a dale not galier
thom the 15th Seplember 19637

% [The amendmens imade by this section fas afready
been freorporated in the pracipal Act, namesly, the Tomil
Nagdy Courefees gnd Suity Vofwarfon Ace, 1935 {Tanad
Nadu Act XIF of 1955).]

- —_ -

* For Stasement of Objesrs and Reasons, gre el Nody
Gopernment Gozerte Bxrsordinary, dated the 240 Oowber 1875,
Parr Tv—%eorion 1, Fancs 246-247.




818  fudian Stamp (Tamil Nadu Thfch [1976 : TN. Act §
Amendment) and the Tumil Nade
Court-fees amd  Suirs  Valvarion
{ dmendment) |

Yalidation of 4. Notwithstanding anything contained in any  judg-

;’D'mmﬁ;;:dm ment, deerge or order of any Court or other anthority,—
ebc,

(1) the orders issned by the State Government in G.O,
s, No. §73, Revenoe Department, dated the 17th barch
1965 and in Government Memoraadum Wo. 44430V 165-7,
Revenue Department, dated the $th September 1965 | and

(i) the notification No, B.P. Press 25 {L), dated the
10th September 1365, issued by the Board of Revenue
{Chief Controlling Revenue—aAuthority} and published
at poges 2013—2014 of Part 111 of the Fort &f George
Gazette Extraordinary, daied the 15th September [965,

. shall not be deemed to be invalid, and shall not
bz dezinad gver to have been invalid, merefy on the grognd
that 1they were not isaucd in the form of rales in accordance
with the provisiens of the Central Act or the Tamil Nadu
Act or that they were not placed on (he table of both the
Houses of the Siate Legislatura ; and—

{a) all acte, proceedings or things dooe or taken
under the aforseaid orders or avtification 1ilf fhe Jale of the
purklication of this Act in the Taoni! Nadu Gavernnens
Fagette, shall, for &ll pucposes, be deemsed to be, and o
have always been, done or taken in accordance with law ;

(%) no suit or other proceeding shall be muintﬁned
or continued in any court for the puyment of angy amount
towards dilTorence in discoumnt ; wmd

{c) no court shall enforee aoy decree or order
direcling 1he paymeni of any amount towards dillerence
in discound.

Explanation—For the purpose of this  section,
*“differenice in discount” shall mean the dilTerence between
the tates of disconnt permissible for the sale of stamps
tinder the vulas, arders or notifiesiions in ferce immediataly
before the 151h Seprember 1965 and the rates of discount
permissible under the orders and notification referced ¢
m ftems {i) and (i) of this section, '
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o ,I | Part IV——Sectmn 2
- Tnm.l Nndu Am and ordum

o _: P

The fﬂllnwmg Act {}f the Taﬁu’l Nad‘lt Le laturu ediv
assent of .the President ou,ths: 10111 Marc:h 1'—"35 :md IE?*
published for general mf-:)rma‘tmn .

ACT "Nc} i GF 1935 _1-"'

An Act furrhef o amend :Fw Tﬂmd Nadu Caar!-fees |
_ Vafuaﬂ'an Ar:f 1955

Br it enactcd by the Leglslature of ﬂm Stz{te of Tamd Ngﬁ
Thirty-third Year, of thc Repﬁb]m nf ]’ud:la as. fbﬂows*

1. Shorr title - and cammencemém —(1} Thi‘s Act
cailed the Tamil- I\iadu Couﬁ-feea and*Suan Valuauen
ment} Act, 1982, . B ;

{(2) It shall céme isto. fﬂrte such date* as
G{}vernment may,.by noﬂﬁcatmn, itppmnt,

2. Amendmem n;f Seetion 'I fam:l Nadu Act. X[V
In section 7 of the. ‘Tamil J'Mddu ‘Coursfees - and Sgits
Act, 1955 (Tamil-Naduw Act X1V of 1955) {hereinaft
to as the pnnmpal Act} .subvseiﬁtmn {3} shal‘l l:le mmﬂ:e_‘d

4.

L (A Grnup} 1?-2 Ex (1%?)—-1 [ 7;. 1




4MIE NADU GOV Hm}tENT GAZLITE EXTRAORDINARY

e

T sha!l be mqerted namelj.r —

.(533') Mﬂmcmndum Df . -. Two hlimlrcti ruﬁe_e:@ ;.
Wnt Appeal ' '

i
g

{2) ln Artlcle i0, in. diause {C] after the words ** a Collecter ™

' rhe wnrds ®or tu any nfﬁcef le the Public Works Eepartment ™ shall
hf: msc:rted . '

.iu:_'-'f-(3} in. ﬁrt:lclﬂ 11, in clause (v}, for the entrics in éoltimn - {2),
& "IGIIMFmg entnes shall e substituted, namely:-—

: L “Etectmn pet:ltl q'uestim;:irﬁg the election of 24 purson
'm:',respect of— .. . | '

(1) the - ﬂﬂice: nf member of a panchayat; |

X (u) the ofﬁc:e £ Prf-udﬂnt or Vice-President of a
:pam.hayat ' _

-!' 1w T0U(GE) the office of member of the Muhlcipal Corporation
_ cf Madraa or. of Madurai lor of Coimbatore or -of any other
fMummp-a] Corporation constituted ucider any law for the fime being
sin force or of member of a Municipal  Council or a Panchayat

*"‘Umml ('_"ouhcﬂ 5

L (w} the office jof Mayor™ or Deputy Mayor of tac
Mumcl,pal Corporation of Madras or of Madurai or of Coimbatore
ort-of any- other Mumclpal Corporation constituted under any law
fm- the time being in force | or of Chairman or Vice-Chairman of a

umcipal Cuunml or .a Panchayat Union Councit.™.

{By or!der of the GOV&I‘I&{}I‘) ' _|

-~

- 8. VADIY ELU, |
Cammisﬂoner and Secretary 10 Gover Hmem

i

_ | Law Department.
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"Part 1V—Section 2

- Tamii Nedu Acts and Ocdinances.
ﬁ The following Ael of the Tamil Nadn Lepislaiive Assembly voecited the }
b asscat of the Governor on theo /Ot Oclober 1991 smd ig lezeby published fof
menevit information —
Fy ACT No. 31 OF 1981
3 An Aot further o nemcrd  the Tomid Nadw Court feex  ond Swity Valuatien
. 3 Act, 1055,
BE it enacted by the Legislative Assembly of the SBeale of Tamil Nada in
9 the Forty-second Year of the Republic of Indis as follows i—
B ' 1. (1) This Aet tuay e called the Tamil Nadp Courd-fecs snd  Suils Shont Litle i
ko Vahiation (Amendment) Aet, 1991, s !
commeDncenyent,

{23 It shal) vosre imto foree at oncc.

9. In Hehedule 11 40 the Tamil Nadu Courl-fees apd Sulls Valustion Ao, smendment
435, in Artiels 11, afier clanse (g), the following clanse shull be inserted,  of
KRamely 1 — Schedide

* (g} Revision petition presented to a District Coart wnder soction 25
of the Provineial Small Cace Courts Act, IHET, Five Rupees™ |

(Dy ordey of the Governor,}

P. JEYASINGH PETER,
"Hecretary to Goverament, Law Departiment. -

hrup} IV-2 Ex. (479)~1 199 ]

. PRINTED ANP PUBLISHED nv*me DIRECTOR OF STATIONERY mmm Ml
. ONBEMALPOF THEGOYERNMENT OF TAMILNADRE ~ ¢ 7 _
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The following Act uf the Tantl Nadue Legistative Assembly received the assent of the
Governor on the 15th Nevember 2002 and is hereby published for general information:—

-
ACT No. 55 0F2007.

An Act further to amend the Tamil Nadu Couri-fees and Swits Foluation Act, 1953,
WHEREAS the cost of adrinistration of justice hag considerably increased;
AND WIIEREAS there is o enhancement of court-fees for more than farty-six years;

AND WHEREAS it has become necessary o increase court-fees in order to meet the
incressed cost in the adminisitation of justice,

ANT» WHEREAS the State Law Commission has  recomrrended for the increase of
colrt-tecs:

BE it enacted by the Legislative Assembly of the State of Tamil Nadu in the
li'if‘r:.r third Ycar of th: Republic of India as follows:—

1. £1) This Act may be celled the Tamil Nadu Court-fees and Suits Valuation, (Amdm:nt
and Suzpension of Operation} Act, 20802,

{2 (a) Sechons 2, 3,4, 5,6,7.8.9, 10,11, 12, 13, 14, 15, 16, 17, 18, 19, 21 and 24 (1)
sti]] be deemed to have come into force on the Bih day of Aupgust 2002 and the operation
of those sections shall be decmed to have been suspended on and from the 5th day of

September 202,
{b) Jections 22 and 23 shall be deemed to have oo ne into force on the Sth day
of September 2002,
Tamil Madn 2. In section 7 of the Tamil Nadu Conrt-fees and Suits Valuation Act, §9353 (hereinafter
Act Xi¥ uf referred to as the principal Act), sub-section {3) shall be orritted.

1915 : .
3. [n section 9 of the principal Act, for the expression “Subject o the provisions of
the lasl preceding sectioin, a document”, the expression A document”™ shall be substituted,

4, For scction 22 of the principal Act, excluding the Expianation thereundsr, the
following sectinn shall be substitnled, namely:—.

Y Snits for mﬂn;f_v_—]n. a suit for money other than the suit for maintenance but
imcluding a suit for damages or compensation of arrears of enmuitizs or of other sums
pavahle perindically, Rz shall be computed on the amoust claimed.™.

5. For sectivn 23 of the principal Act, the Ffollowing section shalt be substituled,
ey —

“23. Suifs for annuities - In 2 sult for annoities or ather suns payable periodically,
other than the suit for maintenance, the fee shall be compured on five times the amonat
vlzimed to he payable for one year—

Provided that where the annuity is payable for less than five yearsy the fee shall be
" computed on the ageregale of the sums payable.™,

f. In section 25 of the pnncipal Act,—

{1} in clzuzes {a) and (b), for the expression “rupees three hundred” the expression
“ropees four thousand™ shali be substituted;

{2y in clause (c), for the expression “rupees five bundred”, the expression
“rupees five thousand™ shall be substituted;

€3} im clause {d). for the expres.sinh “rupees Four hundred™. the expression
“rupees |ive thousand™ shall be substituted.

Short tithe and
conumance-
wenk,

Amendment af
- gectign 7.

Amendmenl of
seguan 9.

Subshilution of
sechion 22,

Amendment of
saclion 23

Amendment of !
seclon 25,
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Substilution of 7. For section 26 of the principal Act, the folinwing section shall be substituted,
seclimn 2. m]:,r'___

“25. Adapiion swits.- 1n a suit for a declaration in regard to the validity or nvalidity
- of an adoption or the factum of an adoplion, fee shall be peyable at the following raes:-

(% In & Digtrict Mansif's Couornt Rupees fouwr hundred
{i) In the City Civil Court, Chennat or Rupees one thousand, if the market
# Sub-Court or a Distzct Coun. value of the property involved in or

affected by the relief is rupees fifty
thousand or less; aod rupees four
thousand if it is above rupees fifty
thousand.

(i) 1n the High Coun Rupces five thousand

Amendment of 8. In sectipu 27 of the principal Act,—-
section 27.
* {1) in clause (a), for the expression “repees three hundred”, the expression
“rupees four thousand” shall le substituted;
{2) in clause (b}, for the expression “rupecs five Tundied”, the expression
“mipees five thougand” shall be substiuted;
{(3) ir clanse (c), for the expression “rupees four hundred”, the gxpreEssion
“rupees five thousand” shall be substituted. _
Amendment of . In section 28 of the principal Act, for the expressions “rupees two hundred” and
sectton 28, “npeds one thousand”, the cxpressions “rupees one thousard™ and “rupees twenly
thousand™ shall, .. rectively, be substitsted.

Amendment of 10. In section 2¢ of the principal Act—
serelian 29,
(1} for the expression “under section 9 of the Specilic Relief Act, 1877 (Central
Act T of 1877)", the expression “under section  of the Specific Relief Act, 1963 (Ceniral
Act 47 of 1963)" shall be substitnled;

{2} for the exprossion "mpees two hundred”, the expression “rupees five
thousand” shall be substituted.

.;ﬁ.rm:n.dmsnl ol i1, In section 30 of the principal Act, for the expression “rupees four hundred”, the
seciion 30, expression “rupees foor thousand” shall be substituted.

Amendmcnt af 12. In section 31 of (he principal Act, for the expression “rupees three hundred”, the
seetion 31, expression “rupees four fhousand” shalt be subsiinted.

Amendment of i 3. In section 37 of the principat Act, for sub-section {2), the following sub-section
section 37. shall be substituted, namely:-~
“(2) I & suit for partition and sr:paral:)pusseasmn of ]GII:II family j.roperty or pcrnpﬁrt}r
owned, jointly or in common, by a plaintiff whu 14 1z joint possession of such property, fee
shall be paid at the following rates—

(it In a Dastrict Munsil's Court. Rupees three hundred.

(i) fothe City Civil Court, Chennial Rupees three hundred if the value of
or a Sub-Caumt or a District plaintiff"s share- is mupees thirty thousand
Court or less: rupees five hundred if the value

is above rupees Ihizty thousand but’
below repees vne lakh; and mpess seven
kundred and fifty if the value is supees
one lakb and above,

(i) In the High Court. . Rupees two  thousand.

T - ——
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14, In section 3%, for sub-scetion {1}, the following aub.section shall be substiied,

mamcly: o

“(1) In a suit for the administration of an estate, fee shall be levied on the plaint at
the fallowing rates:

(0 In a District Munsif's Court Rupees five hundred.
i Inthe Uity Ciwil Court, Chﬂﬂndl Rupees five hundred if the value of ihe
of a Sub-Court or a Dismict subject matter is rupees thirty thomsand

Courr. or less: rupers seven hundred and filky
' if it 5 gbove rupees thirty thousand but
below rupees one lakh, and nipess one
thowsand if it s mpees one lakh and

abirve.

[iii) In the High Cour. Rupees five thonsand.

15. In seetion 45 of the principal Act, for the expression “rupees three hundred”, the
expression “rupees one thousana aud L2 hundred” shalt be substituted.

16. Becoon 46 of the principal Act shall be wmitted.

17. 1n section 47 uf the principal Act, for the expression “fifty rupees”, the expressmn
“Hye hundred rupees™ shall be substinged.

18, For section 50 of the prncipal Act, the following section shall be substituted,
namely.—

“A0. Switr wet otherndse pmw:fad Jor—in suitz oot otherwise provided for, fee
uhall be payable at the following ratés:— :

{fiy In 2 Revenue Court. Rupees fifty
(it In 2 District Munsif’s Court Rupees three undred.

(iliy The City Civil Court, Chennai,  Rupees three hundred if the value of the
or 2 Sub-Coutt or a Diswict  gubject matter s rupees thirty thonsand
Court. or lass; rupees five hundred if the valus

iz above rupees thirty thousand but
below rupees one lakh; and rupees seven
hundred and fifty if the value is Tupees
one lakh and above,

(iv) The High Court Rupees bwe thousand.

19. In sections 64, 65 and 81 of the principal Act, for the expression “Board of
Revenue” wherever it occurs, the expressian “the Appropriate Aothority specified in the
Notification under sub-section (1) of seclion 4 of the Tandl Madu Boerd of Revenue
Abolition Act, 19807 shall be substited.

20. In Schedule I to the principal Act, in Article 3, in the entries in colomn { 3) against
the entry ' (a} Petition under section 53 or 54 of the Provincial Insolvency Act, 19207 in
column {2}, far the expression “rupees five hundred”, the expression “rupees ten thousand™

shall ke substiluted,

21, For Schadule T1 1o the principal Act, the fidlowing Schedule shall be substined,
namely: - -

Amengment ot
rechion 31,

Amendment of
section 45,

Othissign of
section 46,

Amendment of
ipctign 47,

Substritution of
seetion S50,

Amendment of
gaclions Gd,
0% and E1.

Amondmenti to
Schedule [

Subslitution of
Schedule I
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“SCHEDULE 11,

Articte. ' Purticilry. Prespeis fee
il {2) {3
L fe) Petition in a sait wnder the Converts™ Marriage { e hundied
Drssalunan Act, {366, ripess,
fiip Petiow, plaint or mwemorandon of appea] whien Chye [egenal
presented to 3 Cowt under the Drissolution of Flpces.
Tuslim Marriage Act, 1939,
{fit} Petition under the Indian Divorce Ac 1869, b hundred
Lorlnding petitions under section 44 ol that TUPEES,

Act, and every memorandum of appeal under
seclion 55 of that Act

fivi Plaint or memorandum of appeal under the Onee Jewardred
Parsi Marriage and Divorce Act, 1934, or a s,
counter-claim made vnder section 370l that Act.

{¥) Phaint or menmandum of appeal in 3 swt under One bunpdred
the [ndizn and Colonial Divore Jonsdiclion At rpecs.
926

If, in 2 swil falling pnder any of these clauses, there is specilic claim for damages. separate
fee at the rates prescribed in Article 1 el Schedule | shali be charped on the amount ol

damages claimed.
2. Undettaking under section 49 of the Indian Divorcee Tin rupees.
Act, 186%, '

3 Memetandum of appeal from an order inchisive of an
arder determining any guestion under section 47
or section 144 of the Code of Ciwil Procedure, 1908,
and nnt otherwise provided for when presenred-

fiJ to any Court other than the Hiph Court or o Fifty rupces.
any Executive Qfficer other than the Gavern-
ment or the Appoopriate Authority specified
in the olification under sub-scction {[) of
sectiort 4 of the Tarul Nadu Board of Eevenur
Abholition Act, 1980 or Chisf Bxecutive Authonity,

1) to the Govermment or the Appropriele Authority Orne huondred
specified in the notification under sub-seetion (1) rpees.
of section 4 of the Tamit Nadu Board of Revenug
Abolition Act, 1980 or Chief Executive Authority.

fiii} to the High Court-—

{A) from an order ether than an order under
the Tamil Nadu Agriculiurists’ Relief Act,
1038 —

. (I} Whers the order wes passed by 8 Subordnate
: Court o1 other agthornty-

fet) i the order relales to g swl or proceeding, the Twer hundred

value of which cxceeds five thomsand rupees, rupees,
(0 in any other case, . O frigrered
FLHEE,
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i3]

Where rhe appenl is under clause 15 of the Letters
Fatent—-

fies from an order passed Lt exercise of appellate
Jursdiction,

if) feorn an order passed in exercise of original
jurisaicion, wisd st e appealabie undsr
the Cade of Civil Procedure, V908, had it heen
passed by a Swbordipaie Coart,

ey memorasdam of Writ Appeal.
fef) inoame other case,

Where the appeal is under section 43-B of the
Banking Regulation Act, 1949,

{13 from an order onder the Tarrdl Nadu Agricubunsts”
RelicF Avt, 1938

{iv) 1o the Govenument in pursuance of a stanitory
right to appeal for which no court fee iz Jeviable
under any other enactment,

Memorardum of appeal under jhe Arbitration and
Conciliation Act, 1996,

Copy or wanslation of a judgervent or order not being
ar having the force of a decree—

when such judgment or order is passed by any Civil
Court other than the High Ceourt or by the Presiding
Officer of any Revenue Court or office or by ary
ather Court er judicial or executive authoriby——

(e} if the amount or valse of e subject does not
exceed one thoosand mipees ;

fhy if such amount or vahe excesds one thousand
Tupess;

when such judpement or order is passed by the
ILgh Coust,

Copy or translation of a judgment or order ol a
Criminal Cowt.

Copy of a decree or order having the force of a
dectee—
When such decree or onder 5 made by aoy Court

oiher than the FHligh Court-

fer) iF the amoudt or value of the subjeel-matter of
the zuir wherein such decres or order is made
does ol exceed ane thousand rpess

fh) i snch ameount or value excocds one thowusaind
['IJ]'?I'EEF: ;

Twix  hundred
TLIFECE.

Two  hwepdred
rUpees,

One thousand
mupecs.

Cine thonsand
ripees.
One thousand
tupees.
Filty rupees.

One hundred
npees.

Five per cent
of the value for
jurisdiction.

Twenty mupees.
Fifly mpees.
Orne bandrad

TUDERS.

Ten mpees.

Twenty nupeces.

Fifty mupees.
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1

When such decree or order is made by the High
Court.

Copy of any dociwnent linble fo stanip duty under
the Indan Stamp Act, 1899, when left by any party

g a

suit or proceeding in place of the ariginaf

withdrawi,

Copy of any revenue or judicial proceeding or vrder
aot otherwise provided for by this Act or copy of any
account, stattment, report or the like taken out of any
Covrt or wliice of any public alficer.

For every docurment

(a)

(b)

ic)

(4

=

T

(f}

[}

(hy

Application or petition presented to any officer of
land revenue by any person holding teroporarily
seitled and under direct engagement with
Government and when the subject-matter of the
application ot petition relates exclasively w such
engugeinent.

Application oy petition pfessnttd 1o any officer of
land revenue refating to the grant of land on
darkhast.

Appication to a Collector or to any officer of the
Pub ic Werks Department for lease of fand for
agriculryral or non-sgriculiural purposes.

Apphication ot petition presenicd 10 any Buccutrve
Officer under any Act for the tme being in force
for the congervancy or improvenent of any place

i the application or petition relates solely o swh
ooneTvancy or improvemient.

Application or petition presented o any Board or
Execurive Officer {or a copy of transiation of any
arder pessed by such Board or Officer or of any
other  docunent on record in such office,

Application to u Forest Officer by 2 forest contrucior
for extension of the period of lease—

{iy il the volue of the subject-matter of the lease

15 R 15,000 o less;

(i} ifsach value exceeds Re 13000 for every
R 9,000 or part thercof in exeess
of Bs.15,000,

Application for attestation of private docwients
itended 0 be vsed owiside inda,

Applicatior for lapsed deposit presented after six
months afier the date on which the amxun fapsed
to the Sovermne.

Gt when the amount of Jeposit does not exceed
Kz 504,

o

One hoedred
rupeds.

Ten mupees.

Ten rupees,

Ten  upees.

Ten rupess.

ity mpees.

Ten rupess,

Ten THpSEL.

“One Fandroed
TupEes.

Twenty-live
PP,

Towemige live
e,

Ten rpocs
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i fi) when it exceeds Rs 500 bw does not exceed Twenty-five
K, 5 0K tupees.

(i) when il enceeds Bs 54040 Fitty mpees.

{ij} Apphcation or petition presenied to the Government
[ : and not otherwise provided for—

fil involves the exercise or non-exercize of Fifty mpees.
powet conferred by law or mule having the force

! of law,
(i) in other cases Ten mpees.
.. i} Application or petition presented to the Government

or the Appropriate Authority specified i the
Motification under sub-section {1} of section 4 of he
Tamil Nadu Board of Reverue Abalidon Act, 1980 or
Chief Execuimive Authority and not otherwice provided fir—

i (i} which involves the exerciss or nonexercise of power  Fifty tupees.
conferred by law or rule haviag the force of law, -

(it in other cases . Twanty-five
rupees.
fki Application or petition not falling under clause (i) or

{[) and presented to a public officer or in a public office
and not otherwise provided for;-

{1 which invelvea the exercise or non-exercise of Fifty mipees.
power copferred by law or rule having the force
' of law;

(u) in other cases ' Twenty-five
rupees.

11, {2y  Application or petition presented to any Court for copy  Five  rupees.
or tramslation of any judgnent, dectee or any proceeding
af ar geder passed hy such Court or of any other docurmemt
em record in such Court.

(k) Applanen of pettion presented 1o any Civil Coutt oher Ten rupees.
thun o Princepad Cival Courd of Oripinal  furisdiction or 1o
ay Court of Small Canses constitubed under he Provineial .
Semtll Cugse Courts Act, 188Y ar 1o a Collector or olther
Offices of Revenue in relation to any st or case i which
the amount or vidwe af the spbject matter is [ess than
RsaM)

{3 Application 1o any Court thar records may be called Twenty rupees,
lrgam anuther Court, when the Court grants the application
ainl 15 of opinion that tansmission of such records invelves
Py nse of e post,

LA Applicaon oy penission o deposit revenue or rent either Ten nipees.
i the wftive -af the Collector ar in the Cowrt.

ol Application or petition presented fo 2 Court for deiermination  Filly tupees.
of e amount ol compensalion 1o be paid by a landlord
ol venantl.
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() A written compiaiut or charge of any offence
presented to any Criminal Coort and an nral
complaint of any such offence reduced to writisg
undes the Code of Criminal Procedure, 1%73,

f2) Applicatien ur petitfon presested o woy Court, o 10
aty Magistrave in his executive capacity and no’
olherwise provided for in this Act,

{k} Application for arrest or attachment hefore
judgment or for temporary injunclion—

(1) when (xesenved to a Civil Court or Revenue
Court ather than the High Coat ic welatien to
" any snit or procesding—

(i} if the valoe of the subject-matter is
B 30,000 on lese,

(i} if sack value i3 above Rs.30,000
{2) when presented to the High Court
() Application or petition under ssetion 47 and coder XX,
rales 58 and 90 of the Code of Civil Procedure, 1908-

(il when liled in a Revenue Court or a Distict
Munsif's Court;

- (if) when filed in the City Civil Court, Chennad,
a Sub-Conrt or a Dismict Court;

fin) when Bled in the High Court

{j) Application or petition under sections 34, 72, 73
and 74 of the Indian Trusts Act, 1882,

ik} {i) Appitcation for probate or letters of adminiration
to have effeet throwghout India.

() Apt lieation for probat. oo Yrers of adminstration
not falling under clause {ij—

{1) i the value of the estate does not excesd
Bs.5,000;

{2) if such value exceeds Rs. 5,000 but does
itot exceed Rs 25,000,

{3} if such value excesds Rs.25,0000

Provided that if # caveat is entered and the application (s
registered 25 a suit, onc-hait the scale of fee prescribed in
Anticle | of Schedule 1 on the market value of the estate
less the fee aiready paid on the application shall be levied.

(1 Original petitions not otherwise provided for whon
filed in-—

{h 2 Disrict Munsit®s Court—

vty TUpCes,

Tawetly-live
PUpEes.

Fifly nipees.

Dmne hund réd
Tupees.

Two  hondrcd
rupecs.

Fifty mpees.
Cine  hundred

FupEEs,

Twa bundred
amd fifty

FpECs.

Fifty rupees.

Five hundied
TUPLEs

Ten rupees.

Fifty rupees.

One  hupdred
FUPEEs,




¥

TAMILNADU GOVERNMENTGAZETTE EXTRAORDINARY 301

ey

{13 under the Tamil Madu Village Courts Acf, 1383

[

(* in other cascs

fii) e City Civil Court, Chenmas, 8 Sub-Cowrt o7 a
Mhstrict Coort;

{ii) the High Courl

{m) Application under the Arbatration and Coneiliation

Aci, 1086 —

(1) if the value of the subject-matter of the award
does nol excesd Rs 30,000,

{2} if such value exceeds s 30000 tut doss nat
excesd Rs b0,

i3 i such value excecds Ba, 1,00.00G

(1) Application: ta the [ligh Court under sectionr 20 of
the T"ode of Criminal Procedure, 1573

(] Revision petigion presented to the High Court wnder

section §19 of the Code of Civil Procedure, 1908, .

ot under section 2% of the Provincial Small  Cause
Courts Act, 1887 or under the provisions of any
ofhrr Act, arising out of 2 suit or proceeding—-

fi) If the vahie of the suit or proceeding to which
the order soupht o b2 revised  docs pot exdeed
s, 10,000 :

{iiy if such valuz exceeds Rs 10,006 but does not
exceed B, 50000

{ih b such value excecds Es.500000

ip1 Revision petition presented to a District Cowt under
section 235 of the Provincial Smalt Cause Courts Act
1887

(i) if the vale of the suit does not excerd Rs 3000
{ii1 if wach value excecds Rs 5000

(u) Petition uader sections 391, 43% and 522 of the
Conmanics Acl, 1956, in connection with the winding
np ab # compant.

1 Petilion 1o the high Court under Article 226 of the

{eawstiturion for 2 writ ather dhan the wiit of Haboas
(oL oF a pelition <andey Aricke 227 of the Consstution.

Twenty-five
FUpees.

Fifty rupees,

Ope  hundred
[upees.

Two hubdred
and fifty
THHEES,

Seveaty-five
TUpCES,

Three hundred
rupees.

Seven hamdred
and Ffty
rupeas.

Five hundred
ﬂ-lpEE'S.

“wne hondred
rupécs.

Twe hundred
and fifty
mpess.

Five hundred
rupees

Cine hundred !
TupeEs, .

Two htedred
tupees.

Onc thousand
rupees.,

Five bumdred
TUpLRS.
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{s) Application or petition presented o the High Court
©and not atherwise specifically provided for,

{1} Election petitton questioniag the electivn o 2 person
in respect of —

{ th-:- office of member of a Panchayat;

(i} the office of President or Vice-President of a
Panchayat;

fiitt the affice of member of the Municipal Corpura-

tion constituted under any law for the time

being in force ar of member of 3 Municipal
Council or a Panchayat Union Council;

{iv) the office of Mayor or Deputy Mavor of the

' Municipal Corporation constinted under ary Liw

for the time being in force or of Chairman or

Vice-Chairman of a Municipal Council or a
Panchayat Union Couneil.

2. Application for leave to s a8 an mdigent person.
13. Application for teave to appeal as an ndigent pérson—

{i) when presented o 2 Diztrict Cowrt or a Sub-Cownt;

(i) when presented to the High Court

14. {i} Bai. bond or other instrument of obiigation
when filed in villape counts

(i} Bail bopd or ether instrument aof oblipabion
given in pursuance of ar order made by a
Court or Magisirate under any section of the

Code of Criminal Procedure, 1973, o1 the

" Code of Civil Procedurs, 1908 and oot atherwise
provided for in this Act.

15, Ewvery copy of power of attorney when filed in any
| suil or proceading.

16. Mukhtarnams, Vakalamama or any paper signed by
an advocate signifying or tmating that he is rerined
for a party, when presented to,—

. {it any court other than the High Court, t any
Collector or Maglstmte or other execufive
officer.

{ii} the Government or the Appropriate Authory
specifing in the Wotification under sub-section (1)
of section 4 of the Tami Natn Beard of Reverwe
Abulition Act, 1980 ar a Chief Exeoutbve Anthority.,

fiiiy the High Court

{iv) the Government

e hundred
FUPEES.

T hundred
and fifly
upees,

Five hundrad
_ rupees.

{ne theusand
TUpEEs,

Two thoozand
and

five hundred
fUpEes,

Ten rpees.
Twenty rupees.

Fifty rupees.

Five rupees,

Twenly mpees.

Twenty-five
CUpLEs.

Five fupees,

Eight rup& 5.

Ten rupees.

Ten rupees.
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. Madi
I al
5.

s Mudu

[7. Amroement inowriting scaidng a guestion [or the apinion

af Ure oot wder the Code ol ©ivl Procedose, PR -

Twa  hunedred
HIPE 25,

4] when presented to 5 12istrict Munsifs Court or
when presented 1o the Ciy Civil Court of
Chemai or Sub-Count i cuse where the value
of the subject-maitee does not exceed Rs 500000

Five hundied
rupees.

fity In Ay other case

8 Caveal—

(i1 Whoen the valuwe ol the property does oot excecd Fifty rupees.

. 150000

(ne bundred -
rupees.

Gl When it exceeds Bs 15,000 but does pot exceed
1. 340 00,

(il When it exceds Bs 340,000 Two humdoed

THpEES.
{iv] Tn other cases not covered by the above T hundred
cateporisation. tupees.
18, Far each memorandum of appearance in Criminal
Courts—
(¢ When filed in any court ather thar he Sessions Twe rupees.

Courl aad the High Court.

{ii} When filed in a Sessions Court Three rupees.

{iilj When filed in the High Court. Tive rupees,

22. The provisions of sections 7, 9, 22, 23, 25, 26, 27, 28,25, 30, 31, 37, 39,45, 45, 47,
30, 64, 65, 81 of, and Schedule [ and Schedule I to, the principal Act which were in foice
immediziely before the 8% day of Augest 2002 shall, for al! purposes, be deemed to have
been revived on and from the §" day of August 2002 as if the said provisions were not
amitted or amended, 85 the case may be, by the Tamil Nadu Court-fres and Suits Valoation
[Amcendment and Suspension of Operation) Act, 2{HH.

_ 23. Notwithstanding the suspension of the operation of sctions 2,2, 4,5, 6,7, 8,9,
1), 11, 12,13, 14, 15,16, 17, 18, 19, 20, 21 end 24 {1} any Court-fees levied during she period
conmmencing on the 3" day of August 2002 and ending with the 5" day of September 2002,
shall be deemed to have boen validly levied under the principal Act as if the amendments
made to the principal Act by the Tamil Nadu Coun-fecs and Saits Valuation {Amendment
and Suspension of Operation) Act 2002 were in force on the date of such fevy, '

24811 Tae Taral Wadu Conret-fees and Suits' Valuaiion {Amendment) ﬁc.n 1982 is
Lereby repealed.

{2; The Tamil Nadu Cowt-fees and Suits Valuation { Atmendment) Crdinance, 2002
and the Tamil Nadu Courl-fees and Suits Yalvalion (Amendment) Suspension of Operation
Ordinance, 2002 are hereby repealed.

Revival af
seclions T, .
22, 23, 18, My,
2T, AR, ML M,
1, 37, 39, 43,
45, 41, 5, a4,
5, 81, Sche-
dule 1 and
Schedule IL

Yalidation.

Repeal and
saAving.
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T

The I'L:lﬂuwmg Actofhe Tamil Nadu Legeslative Asseenbly recvived the assent ot the
Crovernor om the | T May 2003 and is hereby published Far general infurmation: -
ACT No, 1 7€F 2093,

An et fartfer o wmead ifve Teandd Neder Cooer-foes aad Siees boadiatlon Ao, FUI3
B enacied by the Legislative Assemble of the Statc o Famil adu i the Fuy-Tonrih
Year vl e Repuablic of India as follees: -

i 00 This Act may be called the Tanmnl Nadu Courr-frees and Suwits Vah lﬂ[mrl
[Armencmenth Act, 2002,

(21 M shall come Lo force on such dare as the Siate Government may, h:,.
wotiicalon. ﬂppl}]]'l.[

Pyl _.«:-: Z  Inseciion 7 of the Tanuil Madu Conrt-fees and Suits Valuation Act, 1955
e s
NI o 1435, thwemaﬁea refiereed to as Lhe principal Act). sub-zection { 3] shall ke Ullll“ﬂd

& Insection 25 ol the principal Act, -

{1} invlaus (a), forthe expression “rupees three inndred™. the expression
“rupees wmite thousand and five hundred™ shall be substitnted;

£2) inclause (b}, Tor the expression “rupees three hundred™, the expression
“rupees one Lhousand™ shall be substitaled,

{31 inclauscic), for the expression “rupees five kundeed™, te expression
“rupces [wo thousand™ shall be sebstituted:

(4} inclause{d). for the expression “1'(pr:¢5 four hundred”. the expression
“rupecs one thousand” shall be substituted.

4 Forsection 26 of the pnnmpa] Act, the folluwine seciion shall be substimred.
nameby—-

“26. Adaprion Swits.—ina suit for a declaration in regard to the validity er invalidicy
ofan adoption or the factum of an adoption, [ee shall be payable acthe following rates:——

{1} Ina Districl Munsif™s Coor Rupees two hundred.

(i} Inthe City Civil Court, Eupees two hundred and fi f"fiy, if the
Chennai ar & Sub-Courr market viatue of the properly involved
ot a Distrivt Courl. in o aftected by the relief is rupees

thirty thousand or less; mpees five
hundred if it is ahove rupees thirty
‘thousand bui belew rupees one lakh;
and rupees seven hundred and fifey if
it is aboye rupees one lakh,

{ifi1 In the High Cauort Rupees ane thousand.”.
5 Insection 27 of the principal Act.—
C il clause {a}, for the ;:xprtss.iun “ruptes three hundred”, the expression
“FIpecs ‘Seven heindred and f'fhr shall be substitated: o

{21 in clause (b, I”m‘ the expression “rupees Im oneleed™, the expressian
“rupees Lwe thousand™ shall be subsnoed: :
3L ctanse ) Do the enpression Tragpoes foue nsdred 70 the cxpresgion
“rupecs e thousaned” shall be substimited,
A lasectiont I8 of the prineipal Ay g he cxnressios Tripees Ly hunedred”
awd Crupees one thousand ™ the expeessions “rupess one thoeusioel” aod rupees v
thowsand ™ shall, respecsively. he sphsitnn| '

Shoot Litle and
EAMMEAS -
L

Amcandrent
seecliun 2.

Amendiment af
sgeldan 25,

Amendment af
seclion 26.

Ametndment of
stction 27, .

.".:11;'|l_|4||_||:l'!.[. wl
st lian 18

T TR P T
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Aanendnwcny af
seelinn 24,

Amendmnent of
sceLing 30

Anendmeny ar
seelwon M

A paent ol
I apclinm 37,

Amendment of
seciion 39.

Armendmenl of
sechion 4%

Amendment of
section 47,

Substitution of
seclion 50,

T Apsection 29 of the principal Act, -
{11 for the expression “under section 9 of the Specific Reliel Act. 1877
(Cential Act D oi 1E771, the exprossion “under section & of the Speeific Relicl Act, 1963
{Central Actd7 of “203) shall be subsoiinted:
{2 for the cxpression "rupees tw o nimdred™ the expression “rpees cight
bundred” shalt be subsiitared.
' % lasecrion 3ol the principal Act, Forahe expression “rapees four hundred™.
the cxpression “rupees ane theusand™ shall be subsiiiuted.
9 losection 3 af the principa] Act, fer the expressivn “rupees three funmdred ™,
the expression “ropees ons theesand™ shall be substitored,
WL Je sectiwon 37 of the principad Act, for sub-section (2), the following
sib-socrion soall ke sobstiiuted, namelw:-—--
*2) Ina sud tor parition and separate possesston of foint lankly property or

proaperty aswncd, puintly or da common, by a pluintild sl e i point possession of such
vaperty, e shofd b parid el the Tellowing vabes:
i ¥

When the plaint is presented (o—

() a District Mungifs Ceurt.  Rupees one hondred.

{ii} the City Civil Court, Rupees one hundred if the valve of
Chennai ora Sub-Court  plaintiffs share is rupees thiny thousand
or a District Court. ot less: rupees five hundred if itis above

rupees thirty thousand but below rupees
one lakh; and rapees seven hundred gnd
fifty if the value is rupees one lakh and
above,

(i) the High Cour. Kupees one thousand.”.

11. In saction 39 of the principal Act, for seh-section (1}, the following
snb-section shall be substituied, namely:—

. "( 1} Inasuitfor the administration of an estate. fee shall be levied on the piaint
at the following rates:—-

{i) Ina Pistrict Munsifs Court Rupecs voc bundred §if the value of

or the City Civil Court, the subject matter is rupees thirty
Chennai or a Sub-Coort or thousand or less; rupees five hyndred
a District Court, if it is above rupees thirty thousand bui

brlaw rupees one lakh; and ropees seven
hundred and fifty if it is rupess one lakh
and above.

() In the High Court. Rupees one thousand.™.

12 1n section 45 of the principal Act, for the expression “rupees three hundred”, the
expression “rupees one thousand™ shall be substiiured.

13. In section 47 ofthe principal-Acy, for the expression 'fifty rapees™, the expression
"“two hundred rupees™ shall be substicuted, :

I4. For sectom 50 of the principal Act, the following section shall be substitured,
rarnely:—

“50. Swits aed edherwise provided for- -Inosuits not otherwise provided for, oe
shall be payable at the following rates;—




- - . . E N L

TAMIL NADU GOVERNMENT GAZETTE IEXTRAGRDINARY g1

(0} dna Bovemw ot Rupees {fifly.

(il Ina I}isfri-’.'_l Munsil's Court - Ropees one hundred.

Giliy Lo the Ciky Civil Cowrt, Ruprees ane hundred il the value of the
Chennaiora Sub-Courtur subject matter 5 rupees thitty thousand
a District Coun or less; tupees five haadred (F it is above

ttipees thiny thonsand it below ripess
oae lukh; and rupecs seven hundred and
fifty if 11 is rupees one lakl and abave.

(iv) Tn the High Court, Rupees one theusand.”™.

{5, In sections 64, 65 and &1 ol the principal AcL for the expression "Board of”  Amendmem of
Revenue” wherever it occurs, the expression “the Appropriatc Autherity specitied in the geciions 64,
Neificarion under sub-section (1} of section 4 ol the Tamil Nadu Board of revepuc 0% and 3T
. Aboliion Act, 1930 { Tami! Nadu Act 34 of 19E0Y" shail he substirutad,

¢

16, In Schedule L1o the principal Act, in Article 3. Tor the coiry “fa) Petitionunder  Amendment te
section 53 ar 54 of the Provincial lnsolvency Act, 19207, in volutmn {2) and the entries Scheduie 1.
relating thereio in column (3). the following entries shalf, respecrively, be substineted,
namely— '

“{a] Petition under seclion 533 or
54 of the Provincial Insolvency
Act, 1920, when filed in—

(i) a District Munsifs Court. An amount of one-hal! the scale of fec
presoribed ioarticle | on the market
value of the subjact-maiter subpect to
amaxomin e ol fopees Hve indred,

{ii) the Cily Civil Court, A amount of ape-half the scale of fee
Chenpai or a Sub-Coart prescribed in articke | oon the market
or District Courl, value of the subject-maticr subject to !

amaximum fz2e of upeesaoc thousand;

{iiiy the High Courl An amount of oae halffl the scale of {ee
prescribed im article 1 an the market
valuc of the subject-thaiter subject (o '
a maximum fee nof rupees two
thoussnd, .

17. Far Schedule 1o the priocipal Act, the following Scledule shall be substituted,  subsuwnon o
: Schedule 10

narnely:-— i
1
“SCHEIMILE 1. |
Arrigfe. . Boviticwlars. [ Froper fee.
i P2 'R Y,
i Petition o2 suit under the Coovens” Margiage Pissolution Filiy rupecs. -,
Aci, 18OG i,
fiil  Petitton. plaint or memorandum of appeal when presentad Fifty rupees.
to a Court wnder the issolntion of Moslim Murriage
Avt, 1930
i
t
1
L= ' r .p . EBE--m o omm . e . ==l
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r £2) | " (3
#oo (i) Pettionunder the Tigian IJimﬁ:c Acl, [B6T Ex;:ludiug Fifty rupees.
] N petitions under section $4 of thar Al and every memorandum ' .

‘of appeal under section 33 of that Act

{ivy Plaint ar IHEJ'IIL'H.':!I]L‘EI..ITII ol appeal wider the Marsi Marriape Fifty rupecs.
and Lhvoree Act, 1930 v 8 coutter-clatm made under
section 37 of thar Act,

W, in o suit Falling wnder any aTthese elauses, there isspecific claim for damages.
scparate fze atshe rates prescribed in Arnele 1 of Schedule | shall De el
on the amount of damages claimed.

2 Undertaking under section 49 of the Indian Divoree Act, 185640, Ten rupees.

3 Memoranduny of appeal from an order inclusive of an order
determining any question under scction 144 of the Code of Civil

! Procedue, 1908, and o ceherwise provided Tor whe presemied -
: (F vooany Coawrt other than che il Cowe or o any Five cupees,

: Executive Oflicer other than the Government or the

; Apmoupriaic Aothoraly speaifted e the nottiication wnder
i sub-seclion {1} al secton 4 of the ol Nadu Board of

! Reveme Abolition Act. FERO or Chiel Executive Authority.

fm} o the Government or ke Apprup.riulﬂ_ Authurily Five rupees.
. soecified in the notificalion under sub-scction {1 of
! seciion 4 ol Lhe Tamid Nadu Bourd of Revenue Abolinon
! Act 100 Cluel Lacculive Authonty,

vid) tothe Thigh Coogy -

CAY Arnmoan atcer other thaa an ooder under the
Tamil Madu Agrcalrurisrs” Relied act, 1928 -

(L] ¥Where the ordee was passed by a Suhordinage
Closgrt or orher wilnerity

feed ot e ecder vefides 1o suit i proceediag. the [ty rupees.
value ol whoeh excesds ive thowsand ropees,

ik s uny otlier case Twenty Tupors,

(23 Where the appeal s ueder clagse 13 of the Etiers Patent

el Troman order passed meservise o appellate Tuweoay five
Jurisdicoion. ) rupees.
(& Froman order passed in cxercise of Twenty five rupees,

i

| ariginal jurisdietion, which would be
appoalaile wden the Code of Cisil
Procedure, [908, had it been possed

' by g Snkhardomate Coog
Cel memaranduna ol Wi Appeeal T mundred
rupees,
telb o uny ather case Twor hundredd
FURTCS.
LAY Wohers the appeal is under section 45.5 ol Frve Lumadeed
the Hankwng Reasulaiien Avr (24U P ey
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i H. i) ' Fi)
. (B3 from an order under the Tamil Madu . Jon rupess.

Avrrtculturists” BelicfAct, 1935

(i o the Ciovernment in purseance of a seanory Ten iupees.
right to appesl fov which no court lec is
leviable under uny oiher coaelineit.

4. Memorandum of appeal under the Arbitration and e per cent of the
Concilianion Act, 1998, ' el for junsdiciicon
subject boow
(yb i DphTel s Tt
fve Owusiand

A

CCopy ot translation of a judgment or order aw beiy Ten rupess
or having the Foree uf u decres when such judument or
urder 1s passed by any Towrt of by 1he Preosiding OdTice:
of any Revenwe Court or Dfﬂce Grjudlcml a7 cxecukive
authority,

G Copyor tramlatmn ul" i mdgment of order of a Crimi ua] Five rupees,
Court.

7. Copy of a ducree or order having the force uf'a ducmc— '

[.:.-} When such decree or order is made by any Ii"l:rurr _ Five rupees.
other than the: Hizh Coaurt,

{F) When such decree o7 oider is made by the Hwh Cownt, Te_h THpees.

8 Copyolany dﬂcumf:nt Jiable to aiamp duty dnder the Five rupees.
Indian Stamp Act, TR, when loft by any party to 3 suit :
or proceeding in place of the original withdrawn.

g -Copy of any revenve ot judicial proceeding or order

not otherwise provided for by this Actar copy of any

aecount, statement, report or.the Tike taken oul of any |

Court of office of any pablic officer-— - - } Cn

For every documert, R R F‘_iie'e rupess.
gy Application or pe[ition pre:ented to any wificer  Five rupees.
¢ ofland réue:fue bjr any per”_tun hiaiding tr:rhpc:ran]g,r P

settled and uider direet cngdggmem with Gnverrmn[

and when thw subject ister of the Erpphmhml or PEFIfIon o
rela‘ms exclusw&]y to such, angagtmtnt '

.|,' b) Applma.nbn br: etition presented to any officer of Izmti "' Fibe nupees.
revenue relating to the grant &1 lind on darkhast. - -

AT R

. {c} ﬂpp]lcatlan to.a Collector or to any officer of the Fubl]L __Tén TUpeed,
. Works Departmenl for lease of land ﬁ:rr ﬂj:.,r!Cll]‘turHi S
" QF pon- agru:ullurt.::t purposes. . Do

{+} Apphcauoﬁ o, lpetrhhn prcs:nted m any ercum " Five rupees,
Officer nnder any Act I‘i‘-rthe fime hmngm furce Lo L
the conservancy cr ;mpmvemsnt nl'any place ifthe: - . ...
application or p-_-mmn Felates solely w such conservaney .
of improvement,
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s

(]

1L

{«)

{z1

(i

{ 5}

1k}

fur)

i

£
Application or petilion presented to any 3o or
Fxecutive CHTer fora copy wf waaslatn ol any
owder passed by soch Board ot Ofcor ar of any other
clocument an recerd e such odlee.

Apphicasion w g Firest DfTeer By o forest condracior
for txtension of the period of lease—-

(i) af the value of the subject-multer ol the lease is
Bs. 15 0680) o s

(ot i such value exceeds Rs 15,000 for cvery
R 2000 or part ithere of 1 excess of Rs. 15,000,

Appluwation foe atlestation af private decunwenls irtended
0 be wsed owiside India.

Application for lapsed deposit presented after six months
alter the Jdute on wlhiowh the amonnt lapsed (o ihe
Lioed el

ti) when the amount of deposic dees not exceed Rs. 500,

(i when il exceeds Bs, 300 but does nol esceed
Ry 5 W}

(i) when il edveeds s 5,000,

Applleation or petition preseuted to the Govermment and
not aiherwise provided foe ~

[
i) which involves the exercise or non-exercise of
power conferred by law or rule having the fores
ol law,

111} in other cases

Applicalion or petition presented to the Governnient
or the Appropriate Anthprity specilied in the Notification
nunder sub-section {1} of section 4 of the Tl Nadw
Poarc ol Fevenae Abolwion Ay L9280 or ChieFExecurive
Authority and not otherwise provided for,

Applecabion or peditian nof falhng weder clause (7 or (7}
and presented ro a public officer or in a public office
and not stherwise provided for,

Apptication er prdiion presented to any Cous oz cupy
ortranslation olany judgment, decree orany proceeding
of ararder passed by such Court or of any other docunient
an recard inswch Court,

Application or peitien presented te any Civil Count
ather thana Principal Civil Coure o MOriginal Jurisdicrion
ar g any Cowrl of Small Causes constituted ander the

Frovincia! Small Cause Coars Act, LES7 or toa Coliector . -
or other Offtcer of Revenue inrelation 1o any suitorcase,

inwhich the amount or vajue of the subject matleris less
than Bs. S00 or for appointment of teceiver.

f3)

C Five eupees.

Fifly rupees.
Ten rupees.

Five rupees,

Five rupees.

Ten rupees.

Trately nupoes.

Five rupets.

Ten rupees.

Five ropees.

Five rupees.

One rupee.

" Two rupees.
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i ey a4
e} Applicationto z.y Court that records may he faflml_f'rﬁm Two rupees,
another Court, when (e Court granss the applization
atid is of cpinion that transmission of such records
involves the use of the post.
(f)  Application for permission to deposit revenuc ar rent Two rupees.,
either in the office of the Collector ar in the Coart,
{e} Application or petirion presented to a Court for Five rupees.
determination of the amount of compensation to be paid
hy a landlord to his lenant.
{ A written complaint ar charge of any offence presented  Five rupees,
e any Criminai Cowrt and 2n orzl complaintofany such ;
offence reduced to writing under the Code of Criminal |
Procedure, 1973, ]
-(g)  Application ar petitioh presented to any Couri, or Lo any  Two rupees.
Magistrate in his excoutive capacity and not otherwise
provided for in this Act.
A T . . . }
(% Application for arrest or attachment before judgment or
for temporary injunction— . .
(i) whf:n prm:ntf.:d toa de Court or Revenue Court
other than jhc 'l-Ingh Court in r¢iatmn to any suit or ) _
proceeding < :
.. (1} if the value of the Subject-matter is less than Five rupees.
Rs. 3Q,000; i
(2) ifsuch value is Rs. 36,000 or above Ten rupegs. E
“ffi) " when presented to the High Court Twenty rupecs. ‘*
{1 Application orpetition under sectinn 47 and order X X4,
Rules 58 and 90 of the Code oF Civil Procedure, 1 905—
{i) when filed in any Court odher than High Caur: Five rupees.
{i) when filed in the High Court Twenly rupews. ' i
(1 Applicationer petitionuncter sections 34,7273 awd 7400 [ opnty five
the Indian Tmsts Act, ERE2, Fuprees. .
&y Apphcanon for probate ar ictters of administration e hundred

to have effect throuelout Tiedia,
L) Applicatian forprabarz or ietters of administralion
nat flling wader clavse {i) -
{17 if the value of e esiale docs ot exceed
R )N,
{2y if., such value exceeds Rs. 30000 bui does not
excred e, 1L00,(HM,

31 iFsuch value exceeds Rs 1 00,000,

Provided that il & caveat is entered and the application is
repistered 2s a suit, vne-half the scale of fee prescribed in
Artichke 1 of Sehedote Fonthe market value of the estate less
the fee already paid un the applivatem shatl be levied,

rEpees,

Ten rupees.

Thinty Tupees. '

FFly tupees,
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(i 1 £2 ES
S Original ['l!seritinnﬁ ar atherw ise provided for when riled in- -
i L']i:!;u-j.,_-L sMungifs Cowrt
(B3 umedaer thie Tonmsil adu Wilkage Courls Act, TRAR:  Fawve rupeLs. )
(21 i ather coses, Tew rupees,

Tiventy five
rupees.

fiid the City Coval oty Chennid, a Sub-Court ora Distriet
Coee

Uiy toe gl Court o ' J_’]_i"t)' rupees,

tor) Application under the Arlngration and Conciliation Act, 1996 - One per cent off
the value of
the subject-
matler subject
toa maxinwnm
af rupees five
hansund.

tn)  Applicatian fothe High Cooet unider section 96 ofthie Code of  Wnic hundred
Cricmingl Procedure, 1972, . rupees.

fod Revision petition presented v the High Coort uader section
113 ofthe Code of Civil Procedure, 1908, or undersection25
of the Provincial Small Cause f_‘uurls _-"u::L 1887 or under the
provigions of any mher Au:t smsing l]l.lt uf a sult or: c
proceeding— ’ : '

(i} if the value of the suit of proceeding to which the’:::brl':ler ' Fif;qlr rupees.
sought to be revised does not exceed Rs. 313 ﬂﬂﬂ :

(i) il such value exceeds Ks, 30,000 but does not E‘H.E:E-Ed One hundred

&s. 3,00.000; P In T mapees.
-:_ (i) ifsuchvalueexceedsRs.3,00,000; -~ - - .- " Twp hundred
| . s.. . Tpees

{p1 Revision petitign presented, 1o.a District Court— .-

{1)  under section 25 af the Provincial Small Cause Courts_ . Twenty five

Act, 1857, mpeas.
" {ili} © ity olhwr vases, . . - B F|f’|}r repees.
(@) - Petition under sections 3%1, 439 and 573 of the _' Dm thisand

Companies Act, 1956, in cormection with the w:ndmg up LS,
of a company.. . ST

("} . Pertion to the High Court uhder Articie 225 of the Two hundred
Constitwljon for a.writ other. than she wreit of Habeas: PUpES.
Corpws ora pelition under Article 227,00 the Coastitwtion.

{#} . Applicatioror petition presented to the High Cotimtand . 54, rupees.
nak oiberwise specidically provided o
ity Flectiom pediing questining thee!ecl’mn U-I';-J pu,lwu n
respeet of
() the olfice af member of o I'-’.:JiLT::huj'.-'ﬂl': ' Fifty rupess.

G
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(ii) theofliceof President or Vice-Presidentofa Panchayar:  One handred -
v - rUpEes,

- (ifi) - the office of 2 member of the Municipal Corparation  On¢ hundred
zrepn gopstituted under any law for the time being ib foree o1 rupges, -
of mq:mhcr uf:: '\"Iumr_:pai (."mmi:ﬂ oTa Fanchn}'a!l 'I._]nmn
. Couneil; - :

(i) the office of Muvor or Depury Maynr of the Munisipsl Five Dondred
Corporanon constittzd wrder any law for che Tiue bemy rupees
in force or ol Chorman o Yice-Chaivman of o Muricipal
Council or a Panchaoyar Lnion Couwncel.

2. Application for leave ke sue g5 an indigens person Eive Fipres.
13, Application for leave to appeal as an indigent person Five rupecs.

4. [y Bail bowd or other inaenment of obligaticn given e pee sypees.
pursuance of an order made by 2 Court or hMogisieale '
* under any secrion of the Cade of Criminal Prosedure, .
1973, or the Code of Civil Procedure, 190 and not _ ' i
atherwise provided for o this Act:

(i} Orherinterlovutory applications under other instruments Ty o mpees.
af obligations givenr in pursuance of an arder made by
a Courtunderany section ol Code of Criminal Pencedure,
1973,

15, Lvery copy of power of attorney when filed i any suit or Fjve jupees.
procecding. .

16, Mukhtarnama, Vakslatmhim or any papersigned by anadvocile
-siprifving ov intimating that he 5 vetained for g pany,
when presetiled 1o,—

{iy  any court other than the High Court. o any Callecrar or | Five mpees.
Magistrate or vther ezecutive officer;

(i) the Apprapriate Awthority specified in the Nefication  Fjee repees
uncler suh-section {17 of seeion 4 of the Famil Mad
Doard of Revenee Aboliion Act, 1980 or a Chel
Executive Anthorily:

(s the LLigh Court: Ten rpees.
{ivd the Governmenl. Ten mipees.

7. Agreemecntinwriting stating a question for the opinion of the
Couwr voder the Code of Civil Proceduore, [40&

ter]  when presented toow District Munsif s Courtor the Ty
Civil Court of Chenpai or Sub-Courl, - - ' i

iy where the valeg uf the sebject-iatior doss el ity rupees.

ey erar] s, 3000
iy where the value ol the subgect-me ey cxeerds e hamlred
s, Moo, pens,
fi )i nther oo Two hundred
rupees, ;

waoaa
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18 Cavear.—
() Inthe High Court: Twenty rupees.
(i} In other Courts; Clen rupees.
.1 0, For each memoranduty of appearance in Criminal Courts—
(il  When filed in any court other than the Sessions Twao rupees.
Court and the High Court;
fiiy  Whoen filed in a Sessions Court; Three rupees.
{inj When filed in the High Court; Five rupees.
20 For any complaint under section 138 of the Megotiable  Twenty Fye
Instuments Act, |881. tupees for every
ruprees Lty
thausand
subject o a
ma:xinmum of ong
thousand
rupees,”.
Repeal, 18, The Tamuil Nadu Court-fees and Suits Valuation [Amendment) Tamil Nadu

Act, 1982 is herehy repealed.

{Bv Order of the Govemor)

A KRISHNANKETTY NAIR,
Secrecary o Governuent,
fevw Depoartament.

1 of "0



TAMIL NADU GOVERNMENT GAZETTE EXTRAORDINARY
The following Act of the Tamil Nadu Legisiative Assembly received the assenl of
the Goveinor on the 16€th Hovember 2007 and is hereby published
for general information —
ACT No. 4 OF 2007,
An Aet furthor t¢ amend the Tamil Nadu Court-Faes and Suits
Valuation Act, 1955,
Be it 2znacled by 1he Legislative Assembly of \he Siate of Tamil Nadu In the
Fifty-afghth Year of the Republic of India as follows:—
1. {1} This Aot may be cell=g the Tamll Nadu Courl-Fees and Sulls Valuation  Shert tile
iAmendmant) Act, 2007, and
COMMEnce-
mant.
{2y 1l shall come inte foree an such date as the Stale Government may,
by notification, appaint.
Nadu 2. After section 68 of the Tamil Madu Court-Fees and Suits Valuation Act, 1955, Insertion of
; 1955 the following seclion ghall be inserted, namely;— g;";““'““
a A

nil Nad
]
tof 191

'nilhladu

5 uf 19
ml Ma

501‘1

mlM
-
Tl
il
'.cl

8 af1

Fmil Hadt
WGl
wafil

“68-A. Refund on settiemant of disputes unger sectlon 89 of Code of
Civit Procedure.—Where the Court refers the parties to the suit to any ane of the
modes of zaftlement of diapete refamred to in section 88 of the Code of Civil
Progedura, 1908 (Central Act V¥ of 1908), the plaintiff shall be enlitled Lo a ceartificate
from the Court autharizing him to receive back the full amount of the fea paid
in rezpect of such plaint if the dispute referred by the Coorl jg sattled.

{By Crder of the Governor)

S. DHEENADHAYALAN,
Secrafary to Governmani+n-charge,
Ltaw Depariment.
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